BEFORE THE NATIONAL GREEN TRIBUNAL (SOUTHERN ZONE)
AT CHENNAI

0.A.No. 190 of 2023
BETWEEN:

A. Thirusangu,
S/o. Mr. Appar,

..Applicant
AND
1. The Chairman,
Tamil Nadu Pollution Control Board,
76, Mount Salai, Guindy
Chennai - 600 032 & 4 Others
...Respondents
INDEX TO ADDITIONAL TYPED SET OF PAPERS
S.No DATE PARTICULARS PAGE No

1 17.07.2023 | Inspection Reportin respect of inspection
conducted on 13.07.2023 in Fourth Of
Respondent Unit

2 17.07.2023 | Inspection Report in respect of inspection

conducted on 14.07.2023 in Fifth @;L
Respondent Unit
3 m Consent Order under both Statues for /3

Fourth and Fifth Respondents

| - .
4 06.12.2024 | Second Inspection Report in respect of
inspection conducted on 21.11.2024 in 44—
Fourth Respondent Unit
_———m Second Inspection Report in respect of
inspection conducted on 22.11.2024 in é,?/ .

Fifth Respondent Unit

I

— e

contents above are true copies of the original to the best of our

The
] knowledge and belief.

Dated at Chennai this the 18th day of September 2025

COUNSEL FOR FOURTH & FIFTH RESPONDENTS




—_—
<174 .
TAMIL NADU POLLUTION CONTROL BOARD
ADVANGED ENVIRONMENTAL LABORATORY, CUDDALORE.

From To

T.Chittrarasu, M.Sc.,B.L., The District Environmental Engineer,
Assistant Director (Lab), : Tamil Nadu Pollution Control Board,
Tamil Nadu Pollution Control Board No.A3, SIPCOT Industrial complex,
Advanced Environmental Laboratory Kudikadu,

A3, SIPCOT Complex, Kudikadu Cuddalore-607 005

Cuddalore — 607 (05.

Email: aelcud@tnpcb.gov.in

LrNo. TNPCB/AEL/CUD/F.Nc.0150/2023, dated: i.'_}.07.2023.

Sir,

Sub: TNPCB-AEL-Cuddalore-Furrishing of Report of Analysis of
Ambient Air Quality/Ambient Noise LevelSurvey —Reg.

Industries through Whatsapp on 10.07.2023.
2. Lr. No. DEE/TNPCB/CUD/Complaint/2023 Dt. 11.07.2023.
_ 3. Survey Date : 13.07.2023.

Ref 1. Complaint received against the unit of M/s. Nakshathra /\ i

| am sending herewith the Report of Analysis of Ambient Air Quality / Ambient
Noise Level Survey (AAQ/NLS) conducted on 13.07.2023 in the vicinity of
M/s. Nakshathra Industries, 205/2B, Sathipattu Main Road, Melmampattu Village,
Panruti Taluk, Cuddalore District along with the bill for Rs. 48,500/- ( Rupees Forty

Eight Thousand and Five Hundred only) towards the above survey/analysis

charges.

(d C b\/L/__':&M__.., ~ \=
).(Assistanl Director (Lab) | 'Bf\)’}
DCSO Advanced Environmental Laboratory,
TNPC Board, Cuddalore.

Encl: As above_

Copy submittéd to the Deputy Director (Labs) (Air & Water), TNPCB, Chennai.
Copy to file.
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TAMIL NADU POLLUTION '
CONTROL BOARD -
AMBIENT AIR QUALITY SURVEY - REPORT OF ANALYSIS,

1. Name of the Industry

2. Address of the Industry

Date of Survey
Duration of Survey
Category

O obw

: M/s, Nakshathra Industries,

Melmampattu Village,

: 205/2B, Sathipattu Main Road,

. Panruti Taluk, Cuddalore District

. 13.07.2023
. 08 Hours
: Orange Small

Land use classification -

Meteorological Conditions

DCSO

Ambient Min Max Relative
Temperature (°C) 29 36 Humidity(%)
Weather condition Clear Sky Rain Fall
(mm)
Predominant Wind:, NE — SW Mean Wind Speed
Direction (Km/hr.) l
Ambient Air Quality Survey Results
Pollutants Concentratioq
Sl. % g =0 (Hg/m”)
No. | Location S |z%| 85 g|PMo \ PMzs \ SO, \ Noj
O, | O=| T =<
On the Top of the Scaffolding Nw | 300 2 28 ) 14 | 18
nearby Complainant House
On the Top of the Scaffolding NE | 35 2 30 . 11 13
2 nearby Main Entrance Gate _
On the Top of the Scaffolding SE | 20 9 38 i 15 | 21
3 [ nearby Boiler Oil Tank
|
On the Top of the Scaffolding w | 40 9 i 10 ) )
4_ nearby Owner House
&'ﬂssistant Director (Ld =

Advanced Environmental Laboratory,

TNPC Board, Cuddalore.
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TAMIL NADU POLLUTION CONTROL BOARD
STACK MONlTORlNG SURVEY — Report of Analysis.

1. Name of the Industry - M/s. Nakshatira Industries,

2. Address of the Industry - 205/2B, Sathipattu Main Road,
* Melmampattu Village,
Panruti Taluk, Cuddalore District

3. Date of Survey . 13.07.2023

Stack Monitoring Survey Results

Stack attached to ,
Pollutants (mg/Nm”)

Stack Temp
Velocity in
(m/Sec)
Discharge

i Boiler 2 T/hr
Fuel : cashew nut cake
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TAMIL NADU POLLUTION CONTROL BOARD

ADVANCED ENVIRONMENTAL LABORATORY, CUDDALORE.

INVOICE
To
M/s. Nakshathra Industries,
205/2B, Sathipattu Main Road,
Melmampattu Village,
Panruti Taluk, Cuddalcre District
INVOICE
'Sl. | Description No. of Rate Amount
No. ; Stations (Rs.) (Rs.)
| | Ambeint Air Quality Survey PMyq, 3 6650 19950
S0,, NO;
Il | Ambeint Air Quality Survey PMz5 1 5300 5300
Il | Stack Monitoring Sampling / Analysis 1 16250 16250
charges for PM, SOz, NO;
v . 5 7000 7000
Ambient Noise Level Testing Charges
Total - - ‘ Rs. 4a,sooj
(Forty Eight Thousand and Five Hundred only) j
C.R.No. Dt: | \ |

. ob\f“
e = ‘
l[Assistant Director{Lab}'"

DCSO Advanced Environmental Laboratory,
TNPC Board, Cuddalore.
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TAMIL NADU POLLUTION CONTROL BOARD
ADVANCED ENVIRONMENTAL LABORATORY, CUDDALORE.

li

From o N
T.Chittrarasu, M.Sc.,B.L., The District Environmental Engineer,
| Assistant Director (Lab), Tamil Nadu Pollution Control Board,
Tamil Nadu Pollution Control Board No.A3, SIPCOT Industrial complex,
' Advanced Environmental Laboratory Kudikadu,
| A3, SIPCOT Complex, Kudikadu Cuddalore-607 005
Cuddalore — 607 005.
{ Email: aelcud@tnpcb.qov.in J
LrNo. TNPCB/AEL/CUD/F.No.0150/2023, dated: | 3:07.2023.
Sir,

Sub: TNPCB-AEL-Cuddalore-Furnishing of Report of Analysis of
Ambient Air Quality/Ambient Noise LevelSurvey —Reg.

Ref: 1. Complaint received against the unit of M/s. Jothi
Cashews through Whatsapp on 10.07.2023.
2. Lr. No. DEE/TNPCB/CUD/Complaint/2023 Dt. 11.07.2023.
3. Survey Date : 14.07.2023.

| am sending herewith the Report of Analysis of Ambient Air Quality / Ambient
Noise Level Survey (AAQ/NLS) conducted on 14.07.2023 in the vicinity of
M/s. Jothi Cashews, 194/3, Sathipattu Main Road, Melmampattu Village, Panruti
Taluk, Cuddalore District along with the bill for Rs. 48,500/- ( Rupees Forty Eight

Thousand and Five Hundred only) towards the above survey/analysis charges.

&,@(ssistanl Director (LL%» \3 =>
DCSO Advanced Environmental Laboratory,
TNPC Board, Cuddalore.

Encl: As above

Copy submilted to the Deputy Director (Labs) (Aj .
Copy 1o ﬁle. y ( S) (A” & Waler), TNPCB, ChennaL

s
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TAMIL NADU POLLUTION CONTROL BOARD

AMBIENT AIR QUALITY SURVEY - REPORT OF

ANALYSIS.

1. Name of the Induslry

[a]

. Address of the Indusliry

: Mis. Jolhi Cashews,
: 194/3, Sathipattu Main Road,

Melmampattu Village,
Panruti Taluk, Cuddalore District

3. Date of Survey : 14.07.2023
4. Duration of Survey : 08 Hours
5. Category : Orange Small
6. Land use classification : Agricultural Area
Meteorological Conditions
[ Ambient Min Max | Relative
| Temperature (°C) 29 36 Humidity(%)
i  Weather condition Clear Sky Rain Fall |
! (mm) |
1 Predominant Wind NE — SW Mean Wind Speed 7.6
L Direction (Km/hr.)
Ambient Air Quality Survey Results
‘ = Pollutants Concentration
o 8 — 3
\ Sl = e |=0 (pg/m™)
! No. | Location S |8l o
, g |2%lest me \ PMas \ SO, \ NO, \
On the Top of the Scaffolding
L nearby Main Gate N 30 2 46 B 13 15
, On the Top of the Scaffolding
| 2 | hearby Complainant House NE | 300 2 52 - 18 | 20
On the Top of the Scaffolding \
3 | nearby Vacant Land R, 32 \ 2 - 32 - -
On the Top of the Scaffolding
4
nearby Oil Tank SE | 25 2 64 - 24 | 26

DCSO

H-’ P—/\u’\j\_’
Ay LéSSiS ant Director (Lagﬁigﬁkﬁ
v

ahced Environmental Laboratory,
TNPC Board, Cuddalore.
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MLLUTION CONTROL BOARD
STACK MONITORING SURVEY - Repotl of Analys!s.
1. Name of the Induslry - M/s. Jothi Cashews,
2. Address of the Industry - 194/3, Sathipattu Main Road,
Melmampattu Village, _
Panruti Taluk, Cuddalore District
3. Date of Survey . 14,07.2023

Stack Monitoring Survey Resulls

‘ SI. | Stack attached to a = 3
i No. E c o £ Pollutants (mg/Nm )
| & lzels E

\ Sy |sg|BEs

\ 1| Boiler 3000Kg/hr

Fuel : cashew nut cake 3
APC : Wet Scrubber

—_
[4)]

1072 | 7163 |2

88g| 10 | 54 \
J

b et S

Dy.CSO \(Assistant Director (
TNPCB/AEL/ICUDDALORE
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Name of the Industry

: M/s. Jothi Cashews,
- 194/3, Sathipattu Main Road,

Melmampattu Village, o
Panruti Taluk, Cuddalore U_mﬂ.:oﬁ

L o of Noise Level Monitorin i Gperation |
_ With oF\!\l W |
Sl. | Location —T | i ise in dBA
No. S ) : Noise Level in dBA Time (Hrs.) Background Nois
5 Distance | Time (Hrs.)
. — ] Min
- T [TWR] | Lea [ LMeX

17 | On the Top of the 11.10 - 1340 - 56 49.4 41.4
Scaffolding near by Main N 30 11.20 hrs 53.5 58.7 48.2 | 4350hrs 49.

‘Gate i —

2 On the Top of the 11.30 - 14.10 - 6
Scaffolding near by NE 300 11.40 hrs 58.5 64.3 52.4 | 1420hrs 47.2 52.4 42.
Complainant House

3 | On the Top of the 10.30 - 13.00 -
mommo_am:m near by Vacant | NW 35 1040trs | 586 | 645 524 | q3ionrs | 467 51.8 41.7

an

2 [ On the Top of the 410,50 - | 4320 -
anmo_am:m near by Oil SE 25 11.00 hrs 54.6 57.7 51.6 | q330hrs 46.3 51.6 416

an

5 | On the Top of the . 14.20 -

Scaffolding near by W 20 mwwo:a 523 | 566 | 484 | ja0hes | 468 | 508 42.8
Western Side ' | |

DCSO

\‘.\\\-
£ AT R
r»mm_mﬂm:w O:mo»o.:/\vr .mw
b%m:nmm Environmental Laboratory,
TNPC Board, Cuddalore
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TAMIL NADU POLLUTION CONTROL B
i OAR
ADVANCED ENVIRONMENTAL LABORATORY Ocomm,.;:.

L

|

Remarks:
During the measurements of AAQ/SM/NLS Survey a [ i
o ol Expeller — 1 Nos y at the above place, the following an??n\uww.uum_.m”._oa.
6. Oil Heating Vessel — 2 Nos
7. Boiler— 1 Nos
8. Strorage Tank — 3 Metric Tonnes

Main Production:

During the Date of Survey, the Production Capcatiy listed as follows:
4 Cashew Nut Shell (Raw Material) — 13.5 mt /day
5 Cashew Nut Shell Liquid — 2565 Kgs/day
6. Cashew Shell Cake - 9800 Kgs/day

DCSO TNPC Board.
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TAMIL NADU POLLUT

ADVANCED ENVlRONMENTAION CONTROL BOARD

A\ [/ 4

L LABORATORY CUDDALORE.

INVOICE
To
Mis. Jothi Cashews,
19413, Sathipattu Main Road,
Melmampattu Village,
Panruti Taluk, Cuddalore District.
INVOICE
\ Sl. \ Description No. of Rate Amount
0. : Stations (Rs.) (Rs.)
| \ Ambeint Air Quality Survey PMyp, 3 6650 19950
SO,, NO,
\ Il | Ambeint Air Quality Survey PMg 1 5300 5300
[ | Stack Monitoring Sampling / Analysis 1 16250 16250
\ charges for PM, SO, NO,
IV | Ambient Noise Level Testing 5 7000 7000
Charges
Total - Rs. 48,500/-
(Forty Eight Thousand and Five Hundred only)
C.R.No. D: |
PP
;J(ﬂssistant Director (Lab)
DCSO AdVanced Environmental Laboratory,

TNPC Board, Cuddalore.
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TAMILNADU POLLUTION CONTROL BOARD

Category of the Industry :

@‘; LiFE
O tstietor

CONSENT ORDER NO. 2305254244702 DATED: 22/09/2023.

PROCEEDINGS NO.F.1192CUD/OS/DEE/TNPCB/CUD/A/2023 DATED: 22/09/2023

SUB: Tamil Nadu Pollution Control Board ~-CONSENT TO OPERATE ~DIRECT -M/s. S.8.R AGENCY
- , S.F.No. 205/2A, MELMAMPATTU village Panruti Taluk and Cuddnlore District -
Consent for operation of the plant and discharge of emissions undor Section 21 of the Air
(F;revention and Control of Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 1981)
-Issued- Reg. g

Ref: 1. Unit's application No. 54244702 Dated:25.07.2023 and resubmitted on 22.09.2023.
2. IR No:F.1192CUD/OS/AE/CUD/2023 Dated:22,09.2023. = °°
3. Minutes of the 143rd DLCCC meeting held on 22.09.2023(Vide Item No.DLCCC 143 - 004).

0N A
CONSENT TO OPERATE is hereby granted under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 ns
amended in 1987 (Central Act 14 of 1981) (bereinafier roferred to os “The Act”) nnd the rules and orders made there under to

The Proprictor
" MJs.S.S.R AGENCY
S.F No. 20512A
MELMAMPATTU Village PEETEN.
Pannuti Taluk
Cuddalore District.

Authoriziog the occupier to opernte the industrial plant in the Air Pollution Control Aren as notificd by the Government and to

make discharge of emission from the stacks/chimneys.
This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated
under the Special and Genernl conditlony stipulated in the Consent Order ssued earlicr and subjeot to the special conditions annexed.

This CONSENT is valid for the period ending Morch 31, 2027

R ' Digitally signed by R
“UMAIYAKUNJARAM

UMAIYAKUNJARAM bite: 20230923 21:13:59 +05'30

Plstrict Environmental Englueer,
Tamil Nodu Pollntion Control Board,
CUDDALORE

To

The Proprictor,

M/s.S.S.R AGENCY,

No: 810, Murugan Kovil Street, South Sathipattu, Panruti, Cuddalore
Pin: 607106

Copy to: . AN
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TAMILNADU POLLUTIGN CONTROL BOARD

1.The Commissioner, PANRUTI-Panchayat Union, Panruti Taluk, Cuddalore District .

2. Copy submitted to the Member Secretary, Tamil Nadu Peliution Control Board, Chwanai for favour of kind information.

3. The District Environmental Engineer, Tamil Nadu Pollution Control Board, CUDDALORE for favour of kind information.
4. File ’




1. This consent to operate is valid for operating the facility
rate (Col. 3) mentioned below. Any change in the products an
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TAMILNADU POLLUTION CONTROL BOARD

SPECIAL CONDITIONS

notice of the Board and fresh consent has 1o be obtained.

(2

for the manufacture of products (Col. 2) at the
d its quantity has to be brought to the

Sl. \
No.

Description

Quantity

Unit

P

roduct Details

1, | Cashewnut Shell Liguid

| 28.5

| T/Month

2. This consent to operate is valid for operating the fac
sources along with the control measures and/or stac
measures/change in stack height has to be brou

consent/Amendment has to be obtained.

ility with the below mentioned emission/noise
k. Any change in the emission source/control
ght to the notice. pf Ithe Board and fresh

1 Point source emission with stack :
Stack |Point Emission Source Air pollution Stack height |Gaseous Discharge
No. Control measures |from Ground |in Nm3/hr
Level in m
1 BABY BOILER (250 Kg/Hr) | Common Wet. |18,
& OIL HEATING CHAMBER |Scrubber with e
(2 No's) Commaon Stack
i Fugitive/Noise emission : , s
SL Fugitive or Noise Emission | Type of emission Contiol
No. |sources . . .| measures .
3(a). The emission shall not contain constituents in excess of the tolerance limits as laid down hereunder :
la Parameter lUnit < '|T"('Jlei'a|ic'é“3iiﬁi't1§ e |Sta|:ks '
Annexure enclosed if applicable.
3.(b) The Ambient Air in the industria! plant area shall not contain constituénts in excess of the tolerance

limits prescribed below. »
Sl.  [Pollutant Time Weighted: Uniti_’_] e Tolerance Limits 4\
No. Average ey | Industria},”. Ecologically
Residential, - Sensitive Area
Rurzal and other |(notified by
area Central Govt.)
1. |Sulphur Dioxide |Annual microgram/m3 50 20
(S02) 24 hours microgram/m3 30 30
2. |Nitrogen Dioxide | Annual microgram/m3 40 30
(NO2) 24 hours microgram/m3 80 80
3. {Particulate Matter | Annual microgram/m3 60 60
(Size Less than |24 hours microgram/m3 100 100
10 micro M) or
PMI0
4.  [Particulate Matter | Annual microgram/m3 40 40
(Size Less than |24 hours microgram/m3 60 60
2.5 micro M ) or
PM2.5
[ s, I Ozone (03) | Annual 8 Hours 100 100
' 24 hours 1 Hour 180 180

S

POLLUTION PREVENTION PAYS
Rl
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TAMILNADU POLLUTION CONYROL BOARD

3@

Sl. |Pollutant Time Weighted |Unit Tolerance Limits
Ne. Aversge Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.)
6. |Lead (Pb) Annual microgram/m3 0.3 0.5
24 hours microgram/m3 1.0 1.0
7. |Carbon S Hours miligram/m3 02 02
Monoxide (CO) |1 Hour miligram/m3 4 04
8. |Ammonis (NH3) [Annusl microgram/m3 100 100
24 hours microgram/m3 400 400
9. Benzena (C6H6) | Annual microgram/m3 5 5
10. |Benzo(Q) Pyrene |Annual punozun/m3 01 0l
aP
-particulate phase
anly >
11. |Arsenic (As)- Annual nanogram/m3 06 06
12,  |Nickel (N1) Annual nanogram/m3 20 20

The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:

Limits in L.eq.-dB(A) Day Time Night Time

ResidentislArea 55 45

All umits of the Air pollution control measures shall be operated efficiently and continvously so as to
achieve the standards prescribed in S1. No.3 above.
The occupier shall not change or alter quality or quantity or the rate of emission or replace or alter the
air pollution control equipment or change the raw material or manufacturing process resulting in
change in quality and/or quantity of emissions without the previous written permission of the Board.
The occupier shall maintain log book regarding the stack monitoring system or operation of the plant
or any other particulars for each of the unit operations of air pollution control systems to reflect the
working condition which shall be furnished for verification of the Board officials during inspection.
The occupier shall at his own cost get the samples of emission/air/noise levels collected and analyzed
by the TNPC Board Laboratory once in every 6 months/once in a year/periodically for the parameters
as prescribed. -
Any upset condition in any of the plants of the factory }\'hich is likely to result in increased emissions
and result in violation of the standards mentioned in S1.No.3 shall be reported to the Member
Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned District/Assistant
Environmental Engineer of the Board by e-mail immediately and subsequently by Post with full
details of such upset condition.
The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without uny negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.
Special Additional Conditions:
The unit shall obtain No Objection Certificate (NOC) irom the Tamil Nadu Bio Diversity Board
/National Bio Diversity Authority if the unit is using any Biological resources or knowledge

associated therelo as per the provisions of Biological Diversity Act 2002.

The industries shall take all efforts to use and popularize “Mission LiFE" logo and mascot which is
aveilable in TNPCB & MoEFCC website. They shall also request their employees to adopt “Mission
LiFE” action points and document the same and furnish half yearly report to Board.

Additional Conditions:
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TAMILNADY FOLLUTION CONTROL BOARD

1. The unit shall operate and maintain the APC measures continuously and effectively s that the AAQ
| emission shall meet the standards prescribed by the Board.
2. The unit shall comply with the Ambicnt Noise Level Standards prescribed by the Board.

3. The wuit shall not operate the facilitics during night hours and may be restricted up to 6.00 pm.
4 The unit shall maintain good housekeeping.

5. The unit shall ensure that the production quantity shall not exceed the consented production
quantity.
6. The nit’s operation

shall not attract any public complaints.
7. The unit shall ensure that, “In case ©

f revision of consent fee by the
the difference in @

Government, the unit shall remit
mount_ within one month from the date of notificati
fee, this consent order will

on. Failing to remit the consent
be withdrawn without any notice and further action will be initiated against
the units as per law”. 3 )
$. This Consent under the Air Act shall 0

ot bie construed as the Right to supersede o Overrule other
Acts or Rules or Bylaws or Directions etc issue

d by other Government Department / Statutory Body
[Local Body /Organization etc., and the unit shall abide the same, as and when issued by the respective
Authority. .

9. The unit shall vbtain other permissions from the competent authorities for op

eration of the unit.
10. The unit shall not use the “use and throw plastic” as specified in the G.0.Ms.No.84, E
Department dated 25.06.2018 .

R - Digitally signed by R
i :.L_IMMYAKUNJARAM
UMAIYAKUNJARAM  Date: 20230923 21:1457 +05'30°
District Environmental Engineer,
Tamil Nadu Pollution Control Board,
CUDDAL
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TAMILNADU POLLUTION CONTROL BOARD-

GENERAL CONDITIONS

The ocoupior shall mnko an wpplieation nlong with the proseribed consent fee for grant of renewal of
congont at lonst 60 days bofore the date of vxpiry of this Consent Ordor nlong with all the required
partlonlars onsurlng that thore 1s no ohange in production quantity and omission,

This Congont is glvon by the Boavd in considoration of the particulars given in the application, Any
ohango or alteration or dovintion made in actunl practice from the particulars furnished, in the
application will also bo ground for review/varintion/rovocation of the Consent Order under Section 21
of the Aot, _

The conditions imposod shall continue in forco until revoked under Section 21 of the Act,

Aftor the issuo of this order, all tho *Consent o Operate' orders issued previously under Air
(Provontion and Control of Pollution) Act, 1981 as nmendod stands defunct.

The occupior shall maintain an Inspeetion Registor in the factory so that the inspecting officer shall
record the dotails of the obsorvations and instructions issued to the unit at the time of inspection for
ndherence,

The occupier shall provide and maintain an alternate power supply along with scpamte energy meter
for the Air Pollution Control measures sufficient to ensure continuous operation of all pollution
control equipmeonts to ensure complinnce.

The ocoupier shall provide all facilities to the Board officinls for collection of snmples in and around
the factory at any time,

The applicant shall display the flow dingram of the sources of emission and pollution control systems
provided at the site,

The liquid effuont arising out of the eperation of the air pollution control cquipment shall also be
troated in o mannner and to the satisfaction of standards prescribed by the Board in accordance with the

provisions of Water (Prevention and Control of Pollution) Act, 1974 ns amended.
The air pollution coutmlwcquipmcnls, location of inspection chambers and sampling port holes shall be
made ensily accessiblo at all time.
In case of any opisodal discharge of amission, the industry shall take immediate action to bring down
the emission within the limits prescribed by the Board. .
If npplicnblc. the occupicr las to comply with the provisions of P_ublic Linbili_lx Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.
The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.
The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Governiient property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.
The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matler or missions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.
If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so

varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Form-I alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order.
In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the

Board.
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19. The occupier shall display this consent order granted to him in a prominent place for perusa] of the
inspecting Officers of this Board.

R . Digitally signed by R
" UMAYAKUNJARAM
UMAIYAKUNJARAM pate: 20230923 21:1513 40520
District

Eavironmentsl Eogizeer,
Tamil Nadn Poilution Coptrol Bozrd,
CUDDALORZ

—POLLUTION PREVENTIONPAYS
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Category of the Industry : _
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CONSENT ORDER NO. 2305154244702 DATED: 22/09/2023.

PROCEEDINGS NO.F.1192CUD/OS/DEE/TNPCB/CUD/W/2023  DATED: 22/09/2023

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE - DIRECT -M/s. S.8.R AGENCY
, S.E.No. 2052A, MELMAMPATTU village Panruti Taluk and Cuddalore District -
Consent for the operation of the plant and discharge of sewage and/or trade effluent under Section
25 of the Water (Prevention and Control of Pollution) Act, 1974 as amended in 1988 (Central Act 6
of 1974) — Issued- Reg.

Ref: 1. Unit's application No. 54244702 Dated:25.07.2023 and resubmitted on 22.09.2023.
2 TR.No:F.1192CUD/OS/AE/CUD/2023 Dated:22.09.2023. ™ .
3. Minutes of the 143rd DLCCC meeting held on 22.09:2023(Vidé Item No.DLCCC 143 - 004).

CONSENT TO OPERATE is hereby granted under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 25
amended in 1988 (Central Act, 6 of 1974) (hercinafter referred to as “The Act”) and the rules and orders made there under to

The Proprictor

MJs . SS.R AGENCY

S.F No. 2052A
MELMAMPATTU Village
Panruti Taluk
Cuddalore District.

Awhorising the occupier to make discharge of sewage and for trade effluent.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated
under the Special and General conditions stipulated in the Consent Order issued eatlier and subject to the special conditions annexed.

This CONSENT is valid for the period ending March 31, 2027

R . Digitally signed by R
 UMAIYAKUNJARAM

" UMAIYAKUNJARAM Date: 2023.09.23 21:15:43 +05'30'

Dlstrict Environmental Englneer,
Tamil Nadu Pollution Control Board,
CUDDALORE

To i

The Proprietor,

M/s.S.S.R AGENCY,
No: 810, Murugan Kovil Street, South Sathipattu, Panruti, Cuddalore
Pin: 607106

Copy to:

Y
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TAMILNADU POLLUTION CONTROL BOARD

1.The Commissioner, PANRUTL-Panchayat Union, Panrut Trluk, Cuddalore District ,

2. Copy submitted to the Member Secretory, Tamil Nadu Pollution Control Board, Chennal for favour of kind information.

3, The District Environmental Engincer, Tamil Nadu Pollution Control Board, CUDDALORE for favour of kind information,
4. File
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SPECIAL CONDITIONS

This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col, 3) mentioned below. Any change in the products and its

t quantity has to be brought to the
notice of the Board and fresh.consent has to be obtained, .

\ S\, \ Description
No.

\ Product Details
\ 1. \Cashewnut Shell Liquid

Quantity Unit

[ 285 | TMonth ‘_
This consent to operate is valid for operating the facility with the below mentioned permitted outlets

for the discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be
brought to the notice of the Board and fresh consent has to be obtained.

\Omlct No. \Dcscrlptlon of Outlet

Maximum daily discharge |Point of disposal = -
in KLD

\Em“ent Type : Sewage

\ 1. \ Sewage l 0.4
\Em\lent Type : Trade Effluent

l i, l Trade Effluent l 0.1 | Solar Evaporation Pans -

The effluent discharge shall not contain constituents in excess of the tolerance Limits as laid down
hereunder. i

l On induslryé own land '

3

S

—POLLUTIONPREVENTIONPAYS
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%la Parnmotors Unlt TOLERANCE LIMITH - OUTLITS Now
Bowage  (Tendo iffeent
ol i A5 10 5451009
)
2. |Temperaturo oC . ahall ot K et
oxcood 5°C
ithovo the
rocolving
witlor
tomporature B
3, |Particlo slzo of Suspendod |- E shll pasn K50
solids micron 1§
_—_— ploye _
4. |Totul Suspended Solids my/l 3 {00
5. | Total Digsolved solidy my/l - 2100
(inorganic)
6. |Oil & Grense . mp/l - 10
7. |Diochemical Oxygen my/l 20 K1)
Demund (3 days nt 270C)
8. |Chemicul Oxygen Demand |mg/l - 250
9, |Chlorido (us CI) my/l - 1000
10. |Sulphates (ns SO4) my/l - 1090
11. |Total Residual Chlerine my/l - 1
12. |Ammonicul Nitrogen (ns N) |mgyl - 50
13. (Totul Kjelduhl Nitrogen (as |my/! - 100
N)
14. |Freo Ammonin {(ns NH3) my/| - 5 l
15. |Arsonic (s As) my/l - 0.2 |
16. |Mercury (us Hg) my/l - 0.01 l
17. |Lead (as Pb) mg/l . 0.1 |
18. _|Cedmium(us Cd) mgy/! - 2 |
19. |Hexavalent Chromium (a5 [my/l - 0.1' \ \
Cr+6)
20, |Total Chromium (asCr)  |mg/l - 2 \ | |
21, |Copper (as Cu) mg/l - 3 \ J
22, |Zinc (s Zn) mg/| - 1 | |
23, |Selenium (as Sc) mg/l - 0.05 | \
24, |Nickel (us Ni) mg/! - 3 \ i
ﬁs. Boron (as B) mg/l - 2 \ _\
[ 26, [Percent Sodium % - - { B
FZ’I, Residual Sodium Carbonate [my/l - - \ J
[ 28, [cyanide (as CN) my/! 5 0.2 \ \
,E. ,Fluoridc(usF) mg/l - 2 \ \
m. ,Dissolvcd Phosphates(as P) [mg/l - 5 ‘ \
r:’,[, JSulphidc (as S) mg/l - 2 \ J
[ 32, [pesticides mg/l - \
33. ]Phenolic Compounds (as  |mg/l - 1 \
C6H50H)
34, lRadiouctivc matcnals a) miqro - 10-7 \
Alpha emitlcrs curie/ml
PS. /Radioactivc matcrials b).  [micro - 10-6 \ J
Beta cmitters curie/ml
POLLUTON-PREVENTIONPAYS
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[ 36. [Fecal Coliform bewioom |- | | | | |

i be operated efficiently and
1s of the sewage and Trade effluent treatment plaats shall {  an
+ gallnt?:ﬁ:osusly so as to aghieve the standards prescribed in SI No.3 above or to achieve the zero liquid

discharge of effluent as applicable.
5. The occupier shall maintain the Ele !

the water supply connection for each of the purposes mentioned below for as

water used and ensuring that such meters are easily accessible for inspection an

other purposes of the Act. .

a. Industrial Cooling, Spraying in mine pits or boiler feed.

b. Domestic purpose.

c. Process. )
6.  The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement

for measuring the quantity of effluent generated and treated for the monitoring purposes of the Ac't.

7. Log book for each of the unit operations of ETP have to be tr}aintai.ned to rc_ﬂect the working

condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
effluent quantity and the same shall be furnished for verification of the Board officials during
inspection. , : }

8.  The occupier shall at his own cost get the samples of effluent/surface water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically:

9. Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in SI. No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition. -

10. The occupier shall always comply and carryout the order/directions ‘issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions.issued.

11.  The occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
Hectare. g LA

12.  The occupier shall provide and maintain rain water harvesting facilities....

13. The occupier shall ensure that there shall not be any discharge of efflizent either treated or untreated

ctro Magnetic Flow Meters/water Meters instz}l]ed at the in}cl of
¥ sessing the quantity of
d maintenance and for

into storm water drain at any point of time. o -
14. In the case of zero liquid discharge of effluent units, the occupier shall adhere the following conditions
as laid under.

i). The occupier shall ensure zero liquid discharge of effluent, thereby mno discharge of untreated /
treated effluent on land or into any water bodies either inside or outside the premises at any point of
time. .
ii) The occupier shall operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the RO
permeate/Evaporator cendensate shall be recycled in the process and the final RO reject shall be
disposed off with the reject management system ensuring zero liquid discharge of effluents in the
premises.
iii) The occupier shall operate and maintain the reject management system effectively and recover the
salt from the system which shall be reused in the process if reusable or shall be disposed off as ETP
sludge.
iv) In case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop its
production and operations forthwith and shall be reported to the Member Secretary/Joint Chief
Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer of
the Board by e-mail immediately and subsequently by Post with full details of such upset condition.
v) The occupier shall restart the production only after ascertaining that the Zero discharge treatment
system can perform effectively for achieving zero discharge of effluents.

Special Additional Conditions:
The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board

/National Bio Diversity Authority if the unit is using any Biological resources or knowledge
associated thereto as per the provisions of Biological Diversity Act 2002.

The industries shall take all efforts to use and popularize “Mission LiFE” logo and mascot which is
ay'allg,ble in TNPCB & MoEFCC website. They shall also request their employees to adopt “Mission
LiFE" action points and document the same and furnish half yearly report to Board.

Additional Conditions: =
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TAMILNADU POLLUTION CONTROL BOARD

1. The unit shall treat and dispose the sewage in septic t

ank followed by soak pit arrangements.
2. The unit shall dispose the scrubber bleed off through adequate impervious Solar Evaporation Pan
without any seepage/over flow.

3. The unit shall dispose the non-hazardous solid waste scientifically for further beneficial use then and

there without accumulation inside the premises.

4, The unit shall not operate the facilitics during night hours and may be restricted up to 6.00 pm.

5 The unit shall ensure that the production quantity shall not exceed the consented production

quantity.

6. The unit's operation shall not attract any public complaints.

7. The unit shall ensure that, “In case of revision of consent fee by the Government, the unit shall remit

the difference in amount within one month from the date of notification. Failing to remit the consent

fee, this consent order will be withdrawa without any notice and further action will be initiated against

the units as per law".

8. This Consent under the Water Act shall not be construed as the Right to supersede or Over rule other

Acts or Rules or Bylaws or Directions etc issued by other Government Depariment / Statutory Body

gﬂt(l::a] Body /Organization etc., and the unit shall abide the same, as and when issued by the respective
uthority.

9. The unit shall obtain other permissions from the competent authorities for operation of the unit.

10. The unit shall not use the “use and throw plastic” as specified in the G.0.Ms.No.84, E&F

Department dated 25.06.2018.

11. The unit shall develop green belt to an extent of 25% of the total extent of land with a tree density
of 400 trees/hectares.

R Digitally signed by R
UMAIYAKUNJARAM

UMAIYAKUNJARAM Dpate: 2023.09.23 21:16:41 +05'30"

District Environmental Engineer,
Tamlil Nadu Pollution Centrol Board,
CUDDALORE
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GENERAL CONDITIONS

The occupier shall make an application along with the nrcscribcd consent fee for grant of renewal odf
consent at least 60 days before the date of expiry of this Consent Qrdcr along w1tl'1 all the require
particulars ensuring that there is no change in Production quantity and change in ;uwagc/’l" rade

effluent.

This Consent is issucd by the B
change or alteration or deviatior

¢ Board in congideration of the particulars given in the appljcatioq. Any
iculars furnished in the

\ made in actual practice from the parti i
application will nlso bo ground for rpvicw.’vm'inlionlrcvocnlnon of the Consent Order undcr Section 27
of the Act and 1o make such variation as deemed fit for the purpose of the Act,

The consent conditions imposed in this order shall continue in force until revo
27(2) of the Act.

After the issue of this order, all the ‘Consent to Operate® orders issued proviously under Water
(Prevention nnd Control of Pollution) Act, 1974 as amended stands defunct. i ‘

The occupier shall maintain an Inspection Register in the factory so that the ingpecting officer shall
record the details of the observations and instructions issucd to the unit at the time of inspection for

adherence,
The occupicr shall provide and maintain an alternate power supply along with scparate energy meter
for the Effluent Treatment Plant sufficicnt to ensure continuous operation of all pollution control

cquipments to maintain complinnce.
The occupicr shall provide all facilities to the Bonrd officials for ingpection and collection of samples

in and around the factory at any time.

The occupicr shall display the flow diagram of the s
gystems provided at the ETP site. T,
The solid wastc such ns sweepings, wastage, package, empty ‘containers, residues, sludge including
that from air pollution control cquipments collected within the premises,of the industrial plant shall be
collected in an carmarked arca and shall be disposed off properly.” " *

The occupicr shall collect, treat the solid wastes like food waste, green waste generat
canteen and convert into organic compost. Vit

The occupier shall segregate the Hazardous wasto from other solid-wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008.

The occupicr shall maintain good house-keeping within the factory premises.

All pipes, valves, sewcers and drains shall be leak proof. Floor washings shall be admitted into the
trade efluent collection system only and shall not be allowed to find their way in storm drains or open

arcas. i
The occupier shall ensure that there shall not be any diversion or by-pass of trade ¢
into any water sources.

Tae occupier shall ensure that solar Evaporati
bottom of the solar pan is at least 1 m above t
The occupier shall furnish the following returns i

ked under Section

ources of effluent generation and pollution control

ed from the

ffluent on land or

on pans shall be constructed in such a way that the
he Ground level (if applicable).
n the prescribed formats to the concerned District

office regularly.
a) Monthly water consumption returns of each of the purposes with water meter readings in Form-I on
or before 5th of every month.”

ted and accumulated for the period from 1st April to 31st

b) Yearly return on Hazardous wastes gencra
March in Form—4 before the end of the subsequent 30th June of every year (if applicable).

¢) Yearly Environmental Statement for the peried from 1st April to 31st March in Form -V before the
end of the subsequent 30th September of every year(if applicable).

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants.and
propertics while handling and storage of hazardous substances. .

The issuance of this consent does not authorizc or approve the construction of any physical structures
or facilities or the undertaking of any work in any patural watercourse or in (Government Poromboke

lands.
The issuance of this Consent does not convey any property right in either real personal property or any
exclpswe_prmleges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

Y
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The occupier shall forth with ke_ep the Board inijon_ned of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.
If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires van_st_ion (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.
In csse there is any change in the constitution of the management, the occupier of the new
msnsgement shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-II alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order.
In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.
The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

R Digitally signed by R
UMAIYAKUNJARAM

UMAIYAKUNJARAM Date: 2023.09.23 21:16:56 +05'30"

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
UDDALORE
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CONSENT ORDER NO. 2305254518340 DATED: 22/09/2023.

PROCEEDINGS NO.F.1196CUD/OS/DEE/TNPCB/CUD/A/2023 DATED: 22/09/2023

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE -DIRECT -M/s. JOTHI
CASHEWS | S.F.No. 194/2, 194/3, MELMAMPATTU village Panruti Taluk and Cuddalore
District - Consent for operation of the plant and discharge of emissions under Section 21 of the Air

(Prevention and Control of Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 1981)
~Issucd- Reg.

Ref: 1.Unit's application No. 54518340 Dated:16.08.2023 and resubmitted on 21.06.2023.

2.IR.No:F.1196CUD/OS/AE/CUD/2023 Dated:22.09.2023.
3.Minutes of the 143rd DLCCC meeting held on 22.09.2023(Vide ltem No.DLCCC 143 - 003).

CONSENT TO OPERATE is hereby granted under Scction 21 of the Air (Prevention and Control of Pollution) Act, 1981 as
amended in 1987 (Central Act 14 of 1981) (hercinafier referred to as “The Act™) and the rules and orders made there under to

The Proprictor

M/s . JOTHI CASHEWS
ST No. 19472, 19473
MELMAMPATTU Village
Panruti Taluk

Cuddalore District.

Authonzing the occupier 10 operate the industrial plant in the Air Pollution Control Arca as notified by the Government and o

muke discharge of cmission from the stacks/chimneys.

This as subjeet 1o the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Specisl and General conditions stipulated in the Consent Order issued carlier and subject to the special conditions annexed.

Tins CONSENT is valid for the period ending Mareh 31, 2027

R Digitally signed by R
UMAIYAKUNJARAM

UMAIYAKUNJARAM Date: 20230023 2121227 +0530°

District Environmental Englneer,
Tumil Nadu Pollution Control Board,
CUDDALORE

The Propricior,

M/ JOTHI CASIIEWS,

No. 470, SATIHIPATTU MAIN ROAD, MELMAMPATTU VILLAGE, PANRUTI TALUK, CUDDALORE DISTRICT.
Fin: 607106

Copy to;




1.The Commissioncr, CUDDALORE-Panchayat Union, Panruti Taluk, Cuddalorc District .

2. Copy submilted to the Member Sccrctary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.
3. The District Environmental Engincer, Tamil Nadu Pollution Centrol Board, CUDDALORE for favour of kind information.
4. File




3(a).

3.(b)

SPECIAL CONDITIONS

for the manufacture of products (Col. 2) at the
has to be brought to the

This consent to operate is valid for operating the facility y ’
rate (Col. 3) mentioned below. Any change in the products and its quantity
notice of the Board and fresh consent has to be obtained.

Sl \ Description
No.

Product Details
1. | CASHEW NUTSHELL LIQUID (CNSL)

This consent to operate is valid for operating the facility with the below mentioned emission/noise
sources along with the control measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh

consent/Amendment has to bc obtained.

1 Point source emission with stack :
Stack |Point Emission Source Air pollution Stack height |Gascous Discharge
No. Control measures | from Ground |in Nm3/hr

Levelinm

I

1 BABY BOILER (250 Kg/Hr) Common Wet
& OIL HEATING CHAMBER Scrubber with

(2 No's) Common Stack
11 Fugitive/Noisc emission :
SL. Fugitive or Noise Emission | Type of emission Control
No. sources measurcs
The emission shall not contain constituents in ¢xcess of the tolerance limits as aid down hereunder :
|;L l Parameter Unit lTolernnce limits Stacks

Annexure enciosedf applicable. -
The Ambient Air in the industrial plant arca shall not contain constituents in excess of the tolerance

limits prescribed below.

Sl |Pollutant Time Weighted |Unit Tolerance Limits j

No. Average Industrial, Ecologically
Residential, Scnsitive Area
Rural and other |(notificd by
area Central Govt.)

I, |Sulphur Dioxide Annual microgram/m3 50 20
(S02) 24 hours microgram/m3 80 80

2. |Nitrogen Dioxide [Annual microgram/m3 40 30
(NO2) 24 hours microgram/m3 80 - 80

10 micro M) or

3. |Particulate Matter [ Annual microgram/m3 60 60
(Size Less than (24 hours microgram/m3 100 100

PMI0
4, I’a,rliculalc Matter | Annual microgram/m3 40 40
(Size Less than |24 hours . microgram/m3 60 60
2.5 microM ) or
I'M2.5
5. |Ozone (03) Annual 8 Hours 100 100
24 hours | Hour 180 180




3(c

Sl.  |Pollutant Time Weighted | Unit Tolerance lelt‘s
No. Average Industrial, Ecolyglcally
Residential, Scnsitive Area
Rural and other |(notified by
arca Central Govt.)
i 0.5 0.5
P Annual microgram/m3
K LRa (P 24 hours microgram/m3 1.0 1.0
7. |Carbon 8 Hours miligram/m3 82 8‘21
Monoxide (CO) |1 Hour miligram/m3 =
i ierugre 100
a(NH3) | Annual microgram/m3
B |Ammonia (NFH3) 24 hours microgram/m3 400 400
9. |Benzene (C6H6) |Annual microgram/m3 5 5
10. |Benzo(QO) Pyrene |Annual nanogram/m3 01 0l
(BaP)
—particulate phase
only 6
11. [Arsenic (As) Annual nanogram/m3 06 0
12. | Nickel (Ni) Annual nanogram/m3 20 20
) The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:
Limits in L.eq.-dB(A) Day Time Night Time
ResidentialArea 35 45

All units of the Air pollution control measures shall be operated efficiently and continuously so as to
achieve the standards prescribed in Sl. No.3 above.

The occupier shall not change or alter quality or quantity or the rate of cmissipn or replace or ah.cr tl}c
air pollution control equipment or changp the raw material or manuf_acturlng process resulting in
change in quality and/or quantity of emissions without the previous written permission of the Board.
The occupier shall maintain log book regarding the stack mgnitoring system or operation of the plant
or any other particulars for each of the unit operations of air pollution control‘systemg to reflect the
working condition which shall be furnished for verification of the Board officials during inspection.
The occupier shall at his own cost get the samples of emission/air/noise levels collected and analyzed
by the TNPC Board Laboratory once in every 6 months/once in a year/periodically for the parameters
as prescribed.

Any upsct condition in any of the plants of the factory which is likely to result in increascd emissions
and result in violation of the standards mentioned in SI.No.3 shall be reported to the Member
Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned District/Assistant
Environmental Engineer of the Board by e-mail immediately and subsequently by Post with full
details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consenl_O_rder and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

Special Additional Conditions:

The unit shall obtain No Objection Certifi
/National Bio Diversity Authority if the
associated thereto as per the provisions

The industries shall take all efforts to use and popularize “Mission LiFE” logo and mas ich i
‘ ‘ _ cot whicl
ayailable in TNPCB & MoEFCC website. They shall also request their emplogyees to adopt “Mil;:slic:rsx
LiFE” action points and document the same and furnish half yearly report to Board.
Additional Conditions:

cate (NOC) from the Tamil Nadu Bio Diversity Board

unit is using any Biological resources or knowledge
of Biological Diversity Act 2002.
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1.The unit shall operate and maintain the APC measures continuously and cffeclively so that the AAQ
/ emission shall meet the standards prescribed by the Board.

2.The unit shall comply with the Ambient Noise Level Standards prescribed by the Board.

3.The unit shall not operate the facilities during night hours and may be restricted up to 6.00 pm.

4.The unit shall maintain good housckecping.

5.The unit shall ensure that the production quantity shall not exceed the consented production”
quantity.

6.The unit’s operation shall not altract any public complaints,

7.The unit shall ensure that, “In case of revision of consent fee by the Government, the unit shall remit
the difference in amount within one month from the date of notification. Failing to remit the consent
fee, this consent order will be withdrawn without any notice and further action will be initiated against
the units as per law™.

8.This Consent under the Air Act shall not be construed as the Right to supersede or Overrule other
Acts or Rules or Bylaws or Directions etc issued by other Government Department / Statutory Body
/Local Body /Organization etc., and the unit shall abide the same, as and when issued by the respective
Authority.

9.The unit shall obtain other permissions from the competent authorities for operation of the unit.

10.The unit shall not use the “use and throw plastic” as specified in the G.O.Ms.No.84, E & F
Department dated 25.06.2018

R Digitally signed by R
UMAIYAKUNJARAM

UMAIYAKUNJARAM Date: 2023.09.23 21:21:57 +05'30'

" District Environmental Engineer,
Tamil Nadu Pollution Control Board,
CUDDALORE
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1.

18.

GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of rencwal of
consent at least 60 days before the date of cxpiry of this Consent Order along with all the required
particulars ensuring that there is no change in production quantity and emission.

This Consent is given by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished, in the
application will also be ground for revicw/variation/revocation of the Consent Order under Section 21
of the Act.

The conditions imposed shall continue in force until revoked under Scction 21 of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Air
(Prevention and Control of Pollution) Act, 1981 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meler
for the Air Pollution Control measures sufficient to ensure continuous operation of all pollution

control equipments to ensure compliance.
The occupier shall provide all facilities to the Board officials for collection of samples in and around
the factory at any time.
The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site.
The liquid effluent arising out of the operation of the air pollution control equipment shall also be
treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.
The air pollution control equipments, location of inspection chambers and sampling port holes shall be
made easily accessible at all time.
In case of any episodal discharge of emission, the industry shall take immediate action to bring down
the emission within the limits prescribed by the Board.
If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.
The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.
The issuance of this Consent does not convey any property rjght in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.
The occupicr shall forth with keep the Board inf_or:_‘ned of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.
If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied,
In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Form-1 alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with

relevant documents immediately and get the necessary amendments for the change of name from the

Board.

‘o
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19. The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

R Digitally signed by R
UMAIYAKUNJARAM

UMAIYAKUNJARAM pate: 2023.09.23 21:22:13 +05'30

District Environmental Engineer,
Tamlil Nadu Pollution Control Board,
CUDDALORE




Category of the Industry \'I“

Se~ LiFE
R \\\% Lifestyle for

Environment

CONSENT ORDER NO. 2305154518340 DATED: 22/09/2023.

PROCEEDINGS NO.F.I196CUDIOS.’DEEITNPCB/CUDIW/2023 DATED: 22/09/2023

SUB: Tamil Nadu Pollution Control Board —CONSENT TO OPERATE - DIRECT -M/s. JOTHI
CASHEWS, S.F.No. 194/2, 194/3, MELMAMPATTU village Panruti Taluk and Cuddalore
District - Consent for the operation of the plant and discharge of sewage and/or trade effluent under
Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as amended in 1988
(Central Act 6 of 1974) - lssued- Reg.

Ref: 1.Unit's application No. 54518340 Dated:16.08.2023 and resubmitted on 21.06.2023.
2.1R.No:F.1196CUD/OS/AE/CUD/2023 Dated:22.09.2023.

1.Minutes of the 143rd DLCCC meeling held on 22.09.2023(Vide ltem No.DLCCC 143 - 003).

CONSENT TO OPERATE is hereby granted under Scction 25 of the Water (Prevention and Control of Pollution) Act, 1974 as

amended in 1988 (Central Act, 6 of 1974) (hercinafter referred to as “The Act”) and the rules and orders made there under to

The Proprictor

M/s . JOTHI CASHEWS
S.F No. 194/2, 19473
MELMAMPATTU Village
Panruti Taluk
Cuddalore District.

Authorising the occupicr to make discharge of sewage and /or trade cffluent,

“This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated
under the Special an

J General conditions stipulated in the Consent Ordor issued carlier and subject to the special conditions annexed.

This CONSENT is valid for the period ending March 31,2027

R Digitally signed by R
UMAIYAKUNJARAM
UMAIYAKUNJARAM Date: 2023.09.23 21:22:47 +05'30'

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
CUDDALORE
To
The Proprictor,
M/s JOTHI CASHEEWS,

No. 470, SATHIPATTU MAIN ROAD, MELMAMPATTU VILLAGE, PANRUTI TALUK, CUDDALORE DISTRICT.
Pin: 607106

Capy to:




1. The Commissioner, CUDDALORE-Panchayat Union, Panruti Taluk, Cuddalore District .
2. Copy submitted to the Member Scerctary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.

3. The District Environmental Engincer, Tamil Nadu Pollution Control Board, CUDDALORE for favour of kind information.
4. File
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SPECIAL CONDITIONS

This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has o be brought to the
notice of the Board and fresh consent has (o be obtained.

(Sl. l Description Quantity Unit
No.

l_ Product Details
F. l CASHEW NUTSHELL LIQUID {CNSL) l 28.5 Tons/ Month _J

This consent to operate is valid for operating the facility with the below mentiondd permitted outlets
for the discharge of sewage/trade effluent, Any change in the outlets and the quantity has to be
brought to the notice of the Board and fresh consent has to be obtained.

Outlet No. \Dcscription of Outlet Maximum daily discharge |Point of disposal
in KLD

Effluent Type : Sewage

1. l Sewege | 0.4 | On Industrys own land
Effiuent Type : Trade Effluent
1. l Trade Effluent | 0.1 | Solar Evaporation Pans

The effluent discharge shall not contain constituents in excess of the Lolerance Limits as laid down
hereunder.

T



il- Parameters Unit TOLERANCE LIMITS - OUTLETS -Nos
0.
Sewage Trade Effluent
1 1
1. |pH 5510 5519
9
2. |Temperature oC - shall not
cxceed 5°C
above the
recciving
walcr
tempcerature
3. |Particle sizc of Suspended |- shall pass 850
solids micron IS
I o ) sieve
4. |Total Suspended Solids mg/l 30 100
Total Dissolved solids mg/l - 2100
(inorganic)
6. |Oil & Grease mg/l - 10
7. |Biochemical Oxygen mg/l 20 30
Dcmand (3 days at 270C)
8. |Chcmical Oxygen Demand  [mg/l 250
9, |Chloride (as Cl) mg/| - 1000
10. |Sulphates (as SO4) mg/l - 1000
11. |Total Residual Chlorine mg/] - 1
12. |Ammonical Nitrogen (as N) |mg/l - 50
13. |Total Kjcldahl Nitrogen (as |mg/l - 100
N)
14. |Frecc Ammonia (as NH3) mg/l - 5
15. |Arscnic (as As) mg/l - 0.2
16, |Mercury (as Hg) mg/l - 0.01
17. |Lcad (as Pb) mg/l - 0.1
18. |Cadmium(as Cd) mg/l 2 B
19. |Hcxavalent Chromium (as  [mg/l - 0.1
Crt6)
20, |Total Chromium (as Cr) mg/| - 2 i
21. |Copper (as Cu) mg/l - 3
22, |Zinc (as Zn) mg/| - 1
23. JSclcniurn (as Sc) mg/l 0.05
[ 24. |Nickel (as Ni) mgl 3
' 25. ,Bomn (as B) mg/l - 2
I IPcrccnl Sodium % X
’ 27. [Rcsndual Sodium Carbonatc |mg/l - - \
| 28, [Cyanide (as CN) mg/l 0.2 B
[ 29 IFJuondc (as F) mg/l 2 j
’ 30. IDlssolvcd Phosphates(as P) |mg/l - 5 —\
[ 31. [Sulphide (as §) - ) 5 \
L 32 ’Pcshcndcs ngll N \
33. [Phenolic Compoundt; (as  [mg/l - |
C6H50H) ]
34. |Radioactive matcrials a) micro - 10-7
Alpha emitters curic/ml
3s. Radioacn'vc materials b).  |micro . -
10-6
Bela cmitters curic/m|




[ 36. [Fecal Coliform [men/ioomt |- | - | | B

of the sewage and Trade cffluent treatment plants shall be operated efficiently and
scribed in S| No.3 above or to achieve the zero liquid

4. All units
continuously so as to achieve the standards pre

discharge of cffluent as applicable.

5. The occupier shall maintain the Elcctro Magnetic

the water supply connection for each of the purposes me
water used and ensuring that such meters are easily accessible for inspection and maintenance an

other purposes of the Act.
a. Industrial Cooling, Spraying in mine pits or boiler feed.
b. Domestic purposc.

c. Process.
6. The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposes of the Act.

7. Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
effluent quantity and the same shall be furnished for verification of the Board officials during
inspection.

8.  The occupier shall at

Flow Meters/water Meters installed at the inlet of

ntioned below for assessing the quantity of
d for

his own cost get the samples of effluent/surface water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

9.  Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in SI. No.3 above shall be reported to the
Member Secretary / Joint Chiefl Environmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition.

10. The occupier shall always comply and carryout
Consent Order and from time to time without any negligence. The occupier shall be liable for action as

per provisions of the Act in case of non compliance of any order/directions issued.
11. The occupier shall develop adequate width of green belt at the rate of 400 numbers of lrees per

Hectare.

12. The occupier shall pr

13. The occupier shall ensure that there shall not
into storm water drain at any point of time.

14. In the case of zero liquid discharge of effluent units,

as laid under.
i). The occupier shall ensure zero liquid discharge

treated effluent on land or into any water bodies eit

time.

ii) The occupier shall operate and maintain the Zero liquid discharge treatment components

comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the RO
led in the process and the final RO reject shall be

permeate/Evaporator condensate shall be recyc
disposed off with the reject management system ensuring zero liquid discharge of effluents in the

premises.
iii) The occupier shall operate and mainta
salt from the system which shall be reuse

sludge.
iv) In case of failure to achieve zcro discharge of effluents for any reason, the occupier shall stop its

production and operations forthwith and shall be reported to the Member Secretary/Joint Chief
Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer of
the Board by c-mail immediately and subscquently by Post with full details of such upset condition.

v) The occupicr shall restart the production only after ascertaining that the Zero discharge treatment

system can perform cffectively for achieving zero discharge of effluents.

Special Additional Conditions:
The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity B

. . . . . . . . - Oa d
/National Bio Diversity Authority if the unit is using any Biological resources or kngw\cdge
associated thereto as per the provisions of Biological Diversity Act 2002,

The industries shall take all efforts to use and popularize “Mission LiFE” ich i
he Iric le 1se 3l pularize “Mission LiFE” logo and mascot which is
aya:lzzblc in TNPCB & MoEFCC website. T hey shall also request their emplc%yees to adopt “Missic;n
LiFE” action points and document the same and furnish half yearly report to Board.

Additional Conditions:

the order/directions issued by the Board in this

ovide and maintain rain water harvesting facilities.
be any discharge of effluent either treated or untreated

the occupier shall adhere the following conditions

of effluent, thereby no discharge of untreated /
her inside or outside the premises at any point of

in the reject management system effectively and recover the
d in the process if reusable or shall be disposed off as ETP




1.The unit shall treat and dispose the sewage in seplic tank followed by soak pit arrangements.
2.The unit shall dispose the scrubber bleed off through adequate impervious Solar Evaporation Pan
without any seepage/over flow.

3.The unit shall dispose the non-hazardous solid wastc scientifically for further bencficial use then and
there without accumulation inside the premiscs.

4.The unit shall not operate the facilities during night hours and may be restricted up to 6.00 pm.
5.The unit shall ensure that the production quantity shall not exceed the consented production
quantity.

6.The unit's operation shall not attract any public complaints.

7.The unit shall ensure that, “In case of revision of consent fee by the Government, the unit shall remit
the difference in amount within one month from the date of notification. Failing (o remit the consent
fee, this consent order will be withdrawn without any nolice and further action will be initiated against
the units as per law",

8.This Consent under the Water Act shall not be construcd as the Right to supersede or Over rule other
Acts ar Rules or Bylaws or Directions ctc issued by other Government Department / Statutory Body
/Local Body /Organization etc., and the unit shall abide the same, as and when issued by the respective
Authority.

9.The unit shall obtain other permissions from the competent authorities for opcration of the unit,
10.The unit shall not use the “use and throw plastic” as specified in the G.O.Ms.No.84, E& F
Department dated 25.06.2018.

11.The unit shall develop green belt to an extent of 25% of the total extent of land with a tree density
of 400 trees/hectares.

R Digitally signed by R
UMAIYAKUNJARAM

UMAIYAKUNJARAM Gate: 2023.09.23 21:23:15 +0530

“District Environmental Engincer,
Tamil Nadu Pollution Control Board,
CUDDALORE
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10.

11.

19.

GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in Production quantity and change in scwage/Trade
effluent.
This Consent is issued by the Board in cansideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act.
The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act.
After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.
The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.
The occupier shall provide and maintain an alternate power supply along _with separate energy meter
for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control
equipments to maintain compliance.
The occupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any time.
The occupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the ETP site.
The solid waste such as sweepings, wastage, package, empty containers, residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an earmarked area and shall be disposed off properly.
The occupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and convert into organic compost.
The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008.
The occupier shall maintain good house-keeping within the factory premises.
All pipes, valves, sewers and drains shall be lcak proof. Floor washings shall be admitted into the
irade effluent collection system only and shall not be allowed to find their way in storm drains or open
areas.
The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any water SOUrces.
The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
bottom of the solar pan is at least 1 m above the Ground level (if applicable).

The occupier shall furnish the following returns in the prescribed formats to the concerned District
office regularly.

a) Monthly water consumption returns of each of the purposes with water meter readings in Form-I on
or before 5th of every month.

b) Yearly return on Jazardous wastes generated and accumulated for the period from st April to 31st
March in Form-4 before the end of the subsequent 30th Junc of every year (if applicable).

¢} Yearly Environmental Statement for the period from 1st April to 31st March in Form -V before the
end of the subsequent 30th September of every year(if applicable).

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relicf in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures

;:;rngacmucs or the undertaking of any work in any natural watercourse or in Government Porombake
s.

t;rhc, issuancc of this Consent docs not convey any property right in either real personal property or any
xclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation. ’
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20.

22.

23.

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, cither in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-11 alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of cunent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

R Digitally signed by R
UMAIYAKUNJARAM

UMAIYAKUNJARAM Date: 2023.09.23 21:23:32 +05'30°

District Environmenta! Enginecr,
Tamil Nadu Pollution Control Board,
CUDDALORE
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TAMIL NADU POLLUTION CONTROL BOARD
, ‘DVANCED ENVIRONMENTAL LABORATORY, CUDDALORE.

From To
D. Tamil Selvi, M.S¢., The District Environmental Engineer,
Chief Scientific Officer, Tamil Nadu Pollution Control Board,

Tamil Nadu Pollution Control Board | A3, SIPCOT Complex, Kudikadu
Advanced Environmental Laboratory | Cuddalore — 607 005.

A3, SIPCQOT Complex, Kudikadu
Cuddalor J- 607 005.

Email: ael lud@tn[gcb.gov.in

|
LrNb.TNPCB/AEL/CUDComplaint/F.No. 1255/2024, dated: 06.12.2024.

l

Sir, \

SuE TNPCB — AEL — Guddalore - Furnishing of Report of Analysis of
Ambient Air Quality / Statek Monitoring / Ambient Noise Level Survey -

‘ Reg.

Ref! 1 Lr.No. DEE/TNPCB/CUD/ Complaint/2024, Dt. 27.09.2024.

2. Survey Dated : 21.11.2024.
3. C.R.No. 175, Dated : 24.10.2024 (DEE, TNPCB, Cuddalore).

| an sending herewith the Report of Analysis of Ambient Air Quality / Stack
Monitoring |/ Ambient Noise Level Survey (AAQINLS) conducted on 21.11.2024 in
the vicinity| of M/s.SSR Agency (Nakshatra Industries), S.F. No. 205/2A, Sathipet,
Melmambattu, Panruti, Cuddalore District — 607106 along with the bill for
Rs.94,420/. (Rupees Ninety Four Thousand Four Hundred-and Twenty only)

towards tWe above survey/analysis charges. &
Oy VA
@U‘ _/&(

{ iy Chief Scientific Officer,
l Advanced Environmental Laboratory,
l

| TNPC Board, Cuddalore.
|
Encl: As aiove
Copy to: 1./The Joint Chief Evironmental Engineer(M), TNPCB, Cuddalore region:
2i M/s. SSR Agency(Nakshatra Industries).
3 Fie.

i

|

|
f

X



\
|

|
‘1.
v
|
‘,

e

T T

. i

|

B

|
. TAMIL NADU POLLUTION CONTROL BOARD
AMBIENT AIR QUALITY SURVEY — REPORT OF ANALYSIS.

=

1. Name\ f the Industry
2: F\ddrels| of the Industry

Date r{
Durati

Survey
of Survey
Categ

. Land use classification
. Consent Order No./Validity

~N oohw

Sathipet, Melmambattu

Panruti,

Cuddalore District — 607 106.

1 21.11.2024
: 08 Hours
: Orange
. Agriculture

: 2305254244702, Dated: 22.09.2023
Valid upto : 31.03.2027

Meteorological Conditions

: M/s. SSR Agency (Nakshatra Industries)
: S.F. No. 205/2A,

|
Ambient Min Max Relative Min Max
Tempeture (°C) 24 32 Humidity(%) 70 92
Weathét condition Clear Sky Rain Fall -
! (mm)
Predomjinant Wind NE - SW Mean Wind Speed 6.2
Direction : (Km/hr.)
Ambient Air Quality Survey Results
c o r Pollutants Concentration
ﬁ" L 2 é =0 (hg/m?)
0. | Location o | Sl DE o
£ |2%|T5E PMio PMz.s\SOz\NOz\
1 |0On the Top of the Terrace of _
Thatlishka cashews NE _500 10 65.7 - 222 | 29.2
H
On tﬁe Top of the scaffolding
2 | near(South Eastern boundary of | SE | 25 2 | 843)| 343 |302) 36
the SSR Cashews
On the Top of the scaffolding
3 Qf,’; n;lurugr:wel House (weigh | NW [ 350 | 2 | 90.8 | 38.4 \34.0\ 39.1 \

Note: The /7bove results are restricted to the continuous monitoring period of 8 hrs.

by,

Chief Scientific Officer,
Advanced Environmental Laboratory,
TNPC Board, Cuddalore.

|
|
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| TAMIL NADU POLLUTION CONTROL BOARD

kRMBIENTISOURCE NOISE LEVEL SURVEY — Report of Anlysis.

I

1 Naﬁe of the Industry

M/s. SSR Agency (Nakshatra Industries)

2 Addtess of the Industry

S.F. No. 205/2A,
Sathipet, Melmambattu,

Panruti,
il Cuddalore District — 607 106.
3 Date of Survey 21.11.2024
Category | Orange Land use Classification Agriculture
Type of Sufvey Ambient Time of Survey Day
Meteorolofical conditions Calm
Logqing Parameters
Instrumelnt Used | CASELLA No: 5007321
Logging|lpterval | 10 Minutes at each point Measuring Range
50dBA - 110 dBA
Weighting "A” Time 10 mts
| Weighting
Sound Frontal Time in hrs. 11.30 Hrs to 13.15 hrs
Incidence

Report of Noise Level Monitoring

SI [l c
o | Location §_ g S Sound Level-dB(A)
= .E o~ @
3E |8E |5& .
- ~ ~ Leq Min Max
On the Top of the Scaffolding
1 near Main gate 10 30 N 56.0 | 482 | 724
On the Top of the scaffolding
near Boller area 10 20 SW | 522 | 505 | 70.8

3 / On tﬁfa Top of the scaffolding
near Murugavel house

10 | 350 | NW | 504 | 446 74.31

/ 4 / On the Top of the scaffolding
near}]’hanlshka cashews

10 500 NE | 582 | 462 | 622

/ 5 /On t? Top of the Scaffolding
near/Goodown area

10 30 | W | 532 45 60.4‘\

. ;}/

| &

(‘ ]
U.Q%" T
Chief Scientific Officer
TNPCB/AEL/CUDDALORE



1. Name

2. Addre

il

| /4

TAMIL NADU POLLUTION CONTROL BOARD

STACK MONITORING SURVEY - Report of Analysis.

f the Industry

l of the Industry

- S.F. No. 205/2A,

. M/s. SSR Agency (Nakshatra Industries)

Sathipet, Melmambattu,

Panruti,

Cuddalore District — 607 106.

i
l
3. Date of Survey :21.11.2024
Stack Monitoring Survey Results
B ‘ z — . 3
\ . g gé Pollutants»(mgINm )
o o 5 E
N Stack attached to E |25 |52
No o o O R
E |02 |8
§ |3E |88 | Pm |02 | NO
|« nh |kE (VY4 i
” Boilef| 250 kg hr 205 | 12.18
Eueld Firewood . 7888 | 73.4 | 27.0 440
APC IVt Scrubber B

| Y

%M&%&M

Chief Scientific Officer,

TNPCB/AEL/CUDDALORE
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TAMIL NADU POLLUTION CONTROL BOARD

General & Stack Details — During the day of survey

Address of the Industry: M/s. SSR Agency (Nakshatra Industries)
S.F. No. 205/2A,
Sathipet, Melmambattu,

Panruti,
Cuddalore District — 607 106.
2. Date of Survey © 21.11.2024
Sl. No. Description 1
1 Stack attached to Boiler 250 kg /Hr
2 Details of process stack Cashew oil extraction
3 Height from Ground Level in (m) 25
4 Diameter. or C Sec in (m) 0.5
5 Flbort hole height from Ground Level in (m) 115
6 I'T'uel Used (with % Sulphur content) Firewood J
7 I;-'uel Consumption rate per day/hr 1250 kg / day J
8 IlBoiIer type and capacity Baby boiler J
9 J%‘«PC measures provided Wet scrubber J
10 APC functional status \ Working J
T w
1 [Gmeeges Fr : ﬂ
12 Moisture content in % \ - 4\
13 |/Ambient temp. in °K \ 307 )
14 - |[femp.offluegasin °K \ 325 |
15 Velocity of flue gas in m/sec \ 12.18 J
16 Volume of flue gas sampled in m? \ 1.008 J
17 é;‘uaseous Discharge rate per day inNm?/ hr \ 7888 ﬂ
18 ¢ombustion efficiency (%) r\ b

Chief ;cien;;‘;;}géh

TNPCBIAEUCUDDALORE



1. Name

=

250
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TAMIL NADU POLLUTION CONTROL BOARD

STACK MONITORING SURVEY - Additional Resuits

the Industry

2. Addres§)of the Industry

L

3. Date of{Survey

4. Category| of Industry

: M/s. SSR Agency (Nakshatra Industries)

: S.F. No. 205/2A,
Sathipet, Melmambattu,
Panruit,

Cuddalore District — 607 106.
1 21.11.2024

: Orange

Stack Monitoring Additional Particulars

Details of Stack

Details of Stack | Details of stack for which

Fuel: Hirewood
APC: Wet scrubber

ﬁlc') mentioned in Consent | available and in working | stack emission sampling
order conditions have been done
1 | Boiler| 250 kg / hr _
Working Boiler 250 kg / hr

obll_

TR

Chief Scientific Officer,
TNPCB/AEL/CUDDALORE
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\_ TAMIL NADU POLLUTION CONTROL BOARD
|

\\AMBlENT AIR QUALITY SURVEY - REPORT OF ANALYSIS.

1. Name %)\( the Industry : M/s. SSR Agency (Nakshatra Industries)
\
2. Addre L of the Industry . S.F. No. 205/2A,
H Sathipet, Melmambattu,
| Panruti,
e i‘ Cuddalore District — 607 106.
3. Date ofl ‘Survey : 21.11.2024
4. Duratici‘r; of Survey : 08 Hours
5. n :
Categc:!r?/ : Orange
6. Land u'r'e classification - Agriculture area

1. Conser} Order No.NValidity —: 2305254244702, Dated: 22.09.2023
Valid upto : 31.03.2027

TVOC Survey Results

B I—

|
! c 0
Sl K g Q O~
No. L]\cation ) Sy OUEJ E
1 E})Ht Et!he Top of the Scaffolding near Main N 20 1370 J
) gﬁré' ;he Top of the scaffolding near Boiler SW 20 0.3554\
On'the Top of the scaffolding near
3 MUrugaveI house (Adjacent to the NW 350 0.386
cdrhplainanl house)
Ohlthe Top of the scaffolding near \ J
4 | Thanishka cashews NE 500 0.246
Oh|the Top of the Scaffolding near Goodown | 20 \ 0.292 j
area
' oL
o
Bpaic /'0’0\0/%’1
e Chief Scientific Officer,
E Advanced Environmental Laboratory,

TNPC Board, Cuddalore.
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TAMIL NADU POLLUTION CONTROL BOARD

VANCED ENVIRONMENTAL LABORATORY, CUDDALORE.

INVOICE
To
M’s. SSR Agency (Nakshatra Industries)
S.F. No. 205/2A,
Melmambattu,
Panruti, IL
Cuddalore\ istrict — 607 108.
'1 INVOICE
i
SI. | Descfiption No. of Rate Amount
No \ \ - Stations (Rs.) (Rs.)
| Ambelit Air Quality Survey P50z, . 10| - 21570
NO2 H
I Ambewﬁ Air Quality Survey PMzs 2 5400 10800
Stack Vonitoring Sampling / Analysis 2150 22450
I | Gharges for PM, SOz, NO2 ! 2219
v T@Pharges 4 7250 ZQOO(A
Ambignt Noise Level Testing charges ‘ J
V| (First b|Points) ) 00 7000
Vi Transportation Charges 3900 X
| TOM‘\ Rs. 944201-\
_(R?J pees Ninety Four Thousand Four Hundred and Twenty only) \
Fees paid Vide C.R.No. 175 Dt: 24.10.2024 (DEE,TNPCB,CUD) \ Rs.94420 /- \

\
%W

ot

e

Chief Scientific Officer

- - . 0
és QL" '
R Advanced Environmental Laboratory,

TNPC Board, Cuddalore.
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~ \ INFERENCE FOR AAQ AT Ms. SSR Agenc @

1. Mis, SIS Agency is located at Sathipattu village, Panruti Taluk at the

Latithde x1'44'24.8064“ N and Logitude: 79°34'5.7292" E

2. The aln)ve mentioned unit is a Agri based Orange category industry
manufacturing cashew nut shell oil.

3. Ithas a baby boiler with the capacity of 250kg/hrs.

4. Firewood is used as fuel. 1250 kg / day.

5. The pr
recéive
Mr.Thir
operati T

6. On 06.111.2024 also an enquiry visit is carried out to meet the complainant to
conduct the AAQ survey in 100% operation and fruitful extraction of the results.

—D—

liminary survey was carried out on 26.07.2024 as soon as the call
from the DEE -/ Cuddalore we have approached the complainant

— 0

sangu in this regard he has requested us to conduct the survey in 100%

Q__C

7. After that during November 12 we have approached the complainant to place the
PMio &|PM2.5 samples at his terrace but he has refused to conduct the AAQ
survey ¢ IL that day due to rain. Hence we have returned back to office.

8. Hence, this AAQ survey wés conducted certainly on21%t November in order to
monitor the significance of the pollutants as suggested by the complainant without
noticing|Both the complainant as well as the unit M/s. SSR agency.

9. During the day of survey we have requested to place the PM1o & PMzs sampler at

the compllainant’s house. The complainant Mr. Thirusangu has refused to conduct

AAQ moenitoring at his house. Hence one of Ambient Air Quality monitoring station
was placed just behind his house. (Mr. Murugavel's house). The conversation with

the complainant during the survey through mobile was recorded and voice record
is send‘ the DEE for kind reference.

10.This m r itoring was conducted in the presence of team of officials from TNPCB,
Cuddalare. |

l. l\}lrjs D. Tamilselvi, Chief Scientific Officer.
Il. n S. Prabakaran, Environmental Scientist.
IR MIIS Charanya, Assistant Engineer.

11.Ambieng ir Quality Survey was conducted at three locations inside and outside
premises of the unit.

[l
|

i
|

|

|

1

|
|
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.12.The unit
as per

hrs frorr\

I

0 am to 6 pm.

Fugitive Emission Monitorihg Results

\s strictly instructed to operate on the day of survey with 100% production
e consent order issued by the DEE, Cuddalore. Duration of survey is 8

ﬁ | Pollutants Concentration (ug/m?)
Sl
No Location PM1o PMas SO2 NO2
Standard | Standard | Standard Standard
s as per as per as per as per
B Board Board Board Board
® | for 24 hrs | for 24 hrs | for 24 hrs for 24 hrs
o 100 60 80 80
On th\eLTop of the Terrace of ) 2292 09.2
1 ThaniEI ka cashews NE 65'7 )
l
On th\leLTop of the
2 | scaffdlding near SSR SE 84.3 34.3 30.2 36
Cashé‘ws
|
On tthjTop of the
3 | scaffdiding near Murugavel NW 90.8 384 34.0 391
House \
413.The minimum and maximum value at particular location is given above.
Consolidated ROA of the AAQ survey in the unit this reveals that all the
parametgrs are within the standards as prescribed by the TNPCB.
,jh\"”’\ ¥
AN A
ST Chief Scientific Officer,
Advanced Environmental Laboratory,
TNPC Board, Cuddalore.
Enclosure:
1. lnfeﬁmce with photographical representation, herewith for your kind reference
2. Annéxure - | Represents the GPS maps showing three different AAQ stations.

!
|
|
I

|
|
|
f’
|

i
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Annexure — |

Ariel View of Industries and Complainant’s house

LGNiRa}gyarhw

T

...l ‘ ‘ lm\."-‘ & i \'f\;‘-

Chief Scientific Officer,

Advanced Environmental Laboratory,
TNPC Board, Cuddalore.



Annexure — I
Photos

Location -1 Starting AAQ at 10:12 AM

-

Chief Scientific Officer,
i Advanced Environmental Laboratory,
TNPC Board, Cuddalore.
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REPORT OF ANALYSIS OF THE AAQ SAMPLES COLLECTED BY THE TNPCB AEL,
CUDDALORE in and around of M/s.SSR AGENCY (NAKSHATRA INDUSTRY)

—AAQ results and the inference based on the analysis of report furnished by AEL, TNPCB,
CUDDALORE is detailed given below:

Name of | Terrace of Thanishka cashews
1. |the at distance is 500m
Location
Sample : '
\ 2. \ Nitiire Air Sample

i Latitude & 11°44'24 .8064" N
" | Longitude 79°34'5.7292" E

Date &
Time of
Sample
collection

21.11.24 & 10.12.AM

Parameters
Analysed

Exceeded . -
6. Parameters Nil -

All ambient parameters are within the limit. The obtained results of Air quality

PM10, PM2.5, SOz &NOz

index of PM+ is 65.7 pg/m* and the prescribed standard limit is 100 pyg/m?.

H
7. | Inference Hence, the quality of the Air sample is within the standards as prescribed by '=

the Board. \

8. | Reference | Enclosed test report —J

a1 CA\
R _ Chief Scientific Officer, .
Advanced Environmental Laboratory,
TNPC Board, Cuddalore



AAQ results and the infe

CUDDALORE is detafiod rence based on the analysis of report furnished by AEL. TNPCB

given below:
'__t_“"_"" N — ’
\ ' Name of Near South Eastern
1 |the boundary SSR Cashews
| égcatlo_n_ at distance is 25m
ample ;
3 Nature Air Sample
i Latitude & 11'44'24.8064" N
Longitude | 79'34'5.7292"E
Date &
Time of
5 Sample 21.11.24&10.44AM
collection
Parameters
6 Analysed PM10, PM2.5, SO2 &NO:
B | Exceeded A
7 Parameters Ni

All ambient parameters are within the limit. The obtained results of Air quali@ ?

index of PMo is 84.3 pg/m® and the prescribed standard limit is 100 pg/m?. | x

& lferencs Hence, The quality of the Air sample is within the standards as prescribed by
; the Board. ;_

9 | Reference | Enclosed test report il

Chlef Smenhﬂc Ofﬂcer

LN Advanced Environmental Laboratory,
TNPC Board, Cuddalore
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AAQ results and the inference based on the analysis of report furnished by AEL,TNPCB,

CUDDALORE is detailed given below:

Near Murugavel House at

" Ei‘ame of distance is 350m Adjacent to the
' L:cation complainant house and .
sakthimurugan weigh bridge)
Sample .
2. \ Nature Air Sample
3 Latitude & 11°44'24.8064" N
" | Longitude 79°34'5.7292" E
Date &
4, |Timeof 1511124 &10.12.AM
Sample
collection

5 Parameters

PM10, PM2.5, SOz &NO: E
| Analysed
f xceeded .
6. Parameters Nil

7. | Inference

the Board.

All ambient parameters are within the limit. The obtained results of Air quality
index of PMo is 90.8 pg/m® and thé'prescribed standard limit is 100 pg/m>.

Hence, The quality of the Air sample is within the standards as prescribed Dy '

Reference

Enclosed test report

|
|
i
|
|
|

-4

|
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Chief Scientific Officer,
Advanced Environmental Laboratory,
TNPC Board, Cuddalore
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OLLUTION CONTROL BOARD

WGRY. CUDDALORE,

ADVANGED ENVIR |
[To
e The District Environmental Engineer,
D. Tamil Selvi, M.Sc.,r Tamil Nadu Pollution Control Board,
Chef S°‘§E“§§n°uglff¢°n"°' Board | A3, SIPCOT 55’7"15’5?" Kudikadu
L%T:::Zd Environmental Laboratory Cuddalore — _

A3, SIPCOT Complex, Kudikadu
Cuddalore — 607 005.

Email: aelcud@tngcb.gov.in

[ "No TNPCB/AEL/CUDComplaint/F.No. 1255/2024, dated: 06.12.2024.
Svir,
Sub: TNPCB — AEL - Cuddalore - Furnishing of Report of Analysis of

Ambient Air Quality / Statck Monitoring / Ambient Noise Level Survey —
Reg.

Ref: 1 Lr.No. DEE/TNPCB/CUD/ Complaint/2024, Dt. 27.09.2024.
2. Survey Dated : 22.11.2024, ‘
3.C.R.No. 177, Dated : 25.10.2024 (DEE, TNPCB, Cuddalore).

\ am sending herewith the Report of Analysis of Ambient Air Quality / Stack
Wontoting | Ambient Noise Level Survey (AAQ/NLS) conducted on 22.11.2024 in
e vicinity of MIs. Jothi cashews, S.F. No. 194/2, 194/3, Melmampattu village,

Panruli Taluk and Cuddalore District along with the bill for Rs.94,420/-

’ (Rupees
Ninety Four Thousand Four Hundred and Twenty only) towards the above

survey/analysis charges. ‘
‘C._"::.’ AR i\\-*'_:,,.hb-’fo \\r}, \

Chief Scientific Officer,
%"/ Advanced Environmental Laboratory,
TNPC Board, Cuddalore.

Enci: As above

Copy fo: 1. The Joint Chief Evironmental Engineer(M), TNPCB, Guddalore region: -
2. M/s. Jothi cashews.

3. File.
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MIL NADU POLLUTION CONTROL BOARD
TAMILNAC T ALYSIS.

AMBIENT AIR QUALITY SURVEY = REPORT OF AN

1. Name of the Industry

- M/s. Jothi cashews

he Industry : S.F. No. 194/2, 194/3,

2. Address of! Melmampattu viilage,
Panruti Taluk,

Cuddalore District

3. Date of Survey . 22.11.2024
4. Duration of Survey : 08 Hours
5. Category : Orange

6 Land use classification . Agriculture

7. Consent Order No./Validity 2305154518340, Dated: 22.09.2023
Valid upto : 31.03.2027
Meteorological Conditions

T Y

et

e LN

Ambient |  Min Max Relative Min Max
Temperature (°C) 25 36 Humidity(%) 70 90
r Weather condition Clear Sk Rain Fall i
; Yy (mm)
! Predominant Wind ' Mean Wind Speed
'ﬁ Direction NE - SW (Km/hr.) 6.7

Ambient Air Quality Survey Results

r | £ & y Pollutants Concentration
Sl _ 2 |8 |20 (ug/m?)
‘| No. ' Location UbJ o= % E < PMW PM SO
| . 5. |BE|2EE 28 | S0z | NO:
| :
| 1 | Onthe Top of the scaffolding at
‘i Murugavel house - | NE | 250 2 95.0 | 36.2 | 346 | 40.0
2 | Onthe Top of the scaffolding
near SSR Cashews SE | 350 2 82.0 - 28 | 34.0
) On the Top of the scaffolding
near Jothi Cashews NW | 35 2 93.0 | 440 |382 | 454
o T
Jel A o
5 Chief Scientific O |cemr,
5 Advanced Environmenta Laboratory

TNPC Board, Cudd

alore,
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TAMIL NADU POLLUTION CONTROL BOARD

AMBIENT/SOURCE NOISE LEVEL SURVEY ~ Report of Anlysis.

1 Name of the Industry M/s. Jothi cashews ]
of the Industry S.F. No. 194/2, 194/3,
2 Address Melmampattu village,
Panruti Taluk,
Cuddalore District
3 Date of Survey 22.11.2024 . '
| Category Orange Land use Classification Agriculture
| Type of Survey Ambient Time of Survey Day

| Meteorological conditions

Calm

Logging Parameters

| Instrument Used

CASELLA

No: 5007321

! Logging Interval

10 Minutes at each point

Measuring Range
50dBA - 110 dBA

G

|
Weighting “A” Time 10'mts
il Weighting
| Sound Frontal Time in hrs. 11.30 Hrs to 13.30 hrs
| Incidence
Report of Noise Level Monitoring
E Sl c ) c
' No. | Location g_ ¢ S Sound Level-dB(A)
SE |2 |2 ]
___ o= |B8s = |_Leq | Min Max
1 On the Top of the Scaffolding
near Main gate 10 30 SW | 542 | 482 | 589
o | Onthe Top of the scaffolding |
near Nakshalra (SSR 10 350 SE | 563 | 502 64.1
3 |OntheTop of the scaffolding | |~ T
near Murugavel house 10 250 | NE | 580 | 524 68.2
On the Top of the scaffolding | T T
4 \ g —
near Weigh bridge 10 70 S | 583 | 542 66.9
5| Onthe Top of the Scaffolding | T T 7
near Jothi cashews bathroom 10 40 | Nw & 47.0 | 602

Qgguw%% y?&)ﬁ

O L
Ft’nef Scnele?tuﬁc Officer

EL/CUDDALORE
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TAMIL NADU POLLUTION CONTROL BOARD

STACK MO

1. Name of the Industry

2. Address of the Industry

3. Date of Survey

G SuU — Report of Analysis.

: M/s. Jothl cashews

: S.F. No. 194/2, 194/3,

Melmampattu village,
Panruti Taluk,
Cuddalore District

1 22.11.2024

Stack Monitoring Survey Results

i
! = —_ : 3
i « |3 %é. Pollutants (mg/Nm?3)
a |9 =
. | Stack attached to £ 5 5 s
No | - |82 a7
3 S 1%E |28 | pm |so, | No,
! ® |Ze |Ooc
: . Boiler 250 kgl hr 328 | 1263 | 8101
‘ 4 Fuel: Firewood and Shell cake ' 85 1.5 39
| | APC: Wet Scrubber
\@:& |
A AT
Chief Scientific Offi icer,

TNPCBIAEL!CUDDALORE

ranfh

—yr——

- = Tannd
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TAMIL NADU POLLUTION CONTROL BOARD

General & Stack Details — During the day of survey

1. Name and Address of the Industry : M/s. Jothi Cashews
S.F. No. 194/2, 194/3,
Melmampattu village,
Panrutl Taluk,

Cuddalore District
2. Date of Survey : 22.11.2024
l Sl. No. Description 1
11 Stack attached to Boiler 250 kg /Hr
E Details of process stack Cashew oil extraction
E Height from Ground Level in (m) 25
4 Diameter. or C Sec in (m) 0.5 [
5 Port hole height from Ground Level in (m) 10 \
6 Fuel Used (with % Sulphur content) Firewood and shell cake \
7 1 Fuel (?onsur_nption rate per day/hr 1 Ton / day ‘)
) (mention units)
. , . Baby boiler &
8 Boller type and capacity oil heating chamber /
9 APC measures provided Wet scrubber
10 APC functional status Working
Composition -
11 of flue gas )
12 Moisture content in % - _
13 Ambient temp. in °K |
14 Temp. of flue gas in  °K
15 Velocity of flue gas in m/sec
16 Volume of flue gas sampled in m?
17 Gaseous Discharge rate per day inNm¥ hr
18

Combustion efficiency (%)

— ]
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TAMIL NADU POLLUTION CONTROL BOARD

STACK MONITORING SURVEY — Additional Results

1. Name of the Industry . M/s. Jothi cashews

2. Address of the Industry : S.F. No. 194/2, 194/3,

3. Date of Survey
4. Category of Industry

Melmampattu village,
Panruti Taluk,
Cuddalore District

:22.11.2024
: Orange

Stack Monitoring Additional Particulars

-

Details of Stack

Details of Stack | Details of stack for which

ﬁl' mentioned in Consent | available and in working | stack emission sampling
© | order conditions - have been done
1 | Boiler 250 kg / hr

i

Fuel: Firewood & Working

shell cake

APC: Wet scrubber

Boiler 250 kg / hr

-

e . e e
\X\Q - r"%b\,")‘%'u’

Chief Scientific Officer,
TNPCBIAEUCUDDALORE
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TAMIL NADU POLLUTION CONTROL BOARD

AMBIENT AIR QUALITY SURVEY — REPORT OF ANALYSIS.

1. Name of the Industry . M/s. Jothi cashews

2. Address of the Industry : S.F. No. 194/2, 194/3,
Melmampattu village,
Panruti Taluk,

Cuddalore District
3. Date of Survey : 22.11.2024
4. Duration of Survey . 08 Hours
5. Category . Orange
6. Land use classification : Agriculture area

7. Consent Order No./Validity  : 2305154518340, Dated: 22.09.2023
Valid upto : 31.03.2027

TVOC Survey Results
= )
Sl. S c '
No. Location E E . 8 m T
5. |8E |pOg
On the Top of the Scaffolding near Main :
1 |gate SW 30 1.087
On the Top of the scaffolding near SSR T
2 | Cashews ( Nakshatra) SE | 350 1.281
an the Top of the scaffolding near '
urugavel house (Adjacent to the
3 complainant house) NE 250 0.973
On the Top of the scaffoldi ' R R
4 | brdge Ng near weigh 3 > ——6—;;1___
5 Saf;:‘*:l ZOF' of the Scaffolding near Jothi — | ————}— |
Nw
| W40 | 2037
BT -
A [ey "y Chief Scientific Ofﬁce’?L :
vanced Environme \
ntal Lg
TNPC Board, Cyq dalo?-gramry'



" .-‘-QD—HI_ n—.w
Aol 320110

I\(Il\r
4 ‘ .
.wocm._m%m.— ﬁ_..__v_ LDO) hOh _Umum_ﬁ_ﬂmw ale Wu—_..—wwn_ __UQC_WMQQ mﬁ i

SM3USED 110 "S/IN JO Ayuromn
Z0S "“INd ‘'Wd Aemins pyy ey buung -g
04 Ajsnonuiuoos jno PalLed sem Aaauns ayj g
"8Jojeppny ‘gogRy
Jssuibugy [E}uawuonaug pusig sy Jo uononssul ayy Jod se ¥20zZ 11" L uo paonpuos sem Asains Ayenp 1y usiquiy ay) 4
"S|eQILIBYD jo Aleipsuusjus ue se Pue sjeonuays Aipunoy
N 9SI9AIP UM |elSleWw Mmed Jeusnpu) SliesIaA B s1 1gND e

‘suisa1 Axods pue Buneuiwe ‘saysiusen pue syujed ‘sBuiul| uonowy u; os
"PInbi| SNO3sIA UMOL] Ysippal yiep e Bululejuod ainjongs quios Asuoy yos e st yoiym Spisu;

jeog DdNL1
010/ePPnO B U3 POIUEADY

um.:ucm_uw 1BINO

9y} ur suoneoo] sauy) e PaAtesqo aiom Spunoduwog Jluebin SINeIoA [e10) pue xpop
ld 0g:9 03 weg | woy Sinay g Jo pouad Buyoyuow sy 1

SSSUNOIUE Loul 8/1 INOQe 4o ||3Ys e sey Inu By L “AISNPUl maUsen sy o Jonpoud Aq SiesIan e si (SND) pinby IBUSInu maysey -5
"(ISND) slizys mayseo woy 10 3o uoRoeIXe

; ‘abejia npedwewiaiy ‘€/¥61 '2/¥6L ON "3'S 18 pajeoo) st ‘smaysen qorsyy -

104 J{un 1| OLISIQ s0[EPPND “yNjEL BnIuEd ‘abeliA Ny _ nl__Mszonmnl!f.E
: siiggaQ YOBW ® SSS561g ...O_uus_uo..&

IAN3 Q30NVAQY
. AHOLVHO8V T IVINIWNOY
_ mmo._<oo@wm>._om INOD NOILATIOd NQVN TAVL
ad Py
01175y



B R T S T —— s
‘_ ! n n..,.ftua\l..

a10leppny ‘pieoq DdN.L
_bgm._onm-_. |EJUBWILIONAUT PBJUBAPY 29
‘J2IO JUNUBINS _o_:o o
| ﬁy i
E./X\AL / )).“..3
ﬂ.) Jw o — yuel 9besolg ‘g
— uol € — "SON Z — jue} asenbs Buyooo I0 ‘G
6% pgz — 191109 ¥
Aep /1w | - |]9ssaAa BupeaH ‘¢
dHO9 — 'SON ¢ —JojeAs|g ¢
_ Wd¥ 096 'dH 0G — 'SON Z — Jajledx3 -}
‘sauauiyoew Buimoljo} 3y} paasasgo am Aaauns ay} buung

T spieyaQ Asulyoew paAIesqQp

! 'Sy ﬂ z'8c M oty M o.mm MN SM3YSED IYIOr 1eau mc.n_otmow ayjodo) wcu :O _ €
= il ! ; : —————— e e
1 1 I
ove ." oz ) M 0'z8 as | smayse) HSS Jesu Buipjoyeos ay jo doj ay up m 4
or T ave d _— ) AM 056 3N asnoy _m>mmE:_2 e mc.n.otmuw awy jo doj ay cO , L .im
| ” e nlm I — S S S ;:Tt —
| | L R -
_. | ! i [z} 1 _
| - | upa | B | | |
__r ZON .l_n..ln.leL‘..i]\mxat\rEl RN DRSS " | uoleoon 4 O
e meaa _” ,_
— — -



o :
TAMIL NADU POLLUTION CONTROL BOARD
DVANCED ENVIRONMENTAL LABORATORY, CUDDALORE,

\ g

INVOICE

To

M/s. Jothi cashews,

S.F. No. 194/2, 194/3,
Meilmampattu village,

Panruti Taluk,
Cuddalore District.
INVOICE
| SI. | Description T No. of Rate Amount
No Stations (Rs.) (Rs.)
I Ambeint Air Quallty SUNGY PM‘ID.SOZ: 3 . 7190 21570
NO: ;
¢ Il | Ambeint Air Quality Survey PM2 5 2 5400 10800
j | Stack Monitoring Sampling / Analysis | ]
| | charges for PM, SO, NO; 1 22150 22150
IV | TVOC Charges 4 7250 2900(;}
é' Ambient Noise Level Testing charges '
V| (First 5 Points) 5 . 7000 - 7000
| Vi Transportation Charges 3800
[
Total | R, 94420).
(Rupees Ninety Four Thousand Four Hundred and Twenty only)
Fees paid vide C.R.No. 177 Dt. 25.10.2024 (DEE, TNPCB GUD) Rs.94420 /-
-& j
VAAND
@v ap ,gg@xw
Chief Scientific Officer,

Advanced Environmenta| Labo
ratory
TNPC Board, Cuddalore, %



INFERENCE FOR AAQ AT MJS,
1. Mfs. Jothl cashews Is located at Melmamp

Latitude:11.6827666 N and Logitude: 708.7631492 £

2. The above mentioned unit Is a Agrl based Orange category industry
manufacturing cashew nut shell oll.

JOTHI CASHEWS
attu village, Panruti Taluk at the

3. It has a baby boller with the capacity of 250kg/hrs,
4. Firewood is used as fuel. 1250 kg / day.

5. The preliminary survey was carrled out on 26.07.2024 as soon as the call
received from the DEE / Cuddalore we have approached the complainant
Mr.Thirusangu in this regard he has requested us to conduct the survey in 100%
operation

6. On 06.11.2024 also an enquiry visit is carried out to meet the complainant to
conduct the AAQ survey in 100% operation and fruitful extraction of the results.

7. After that during November 12 we have approached the complainant to place the
PMip & PM2.5 samples at his terrace but he has refused to conduct the AAQ

survey on that day due to rain. Hence we have returned back to office.

8. Hence this AAQ survey was conducted certainly on 22" November in order 1o
monitor the significance of the pollutants as suggested by the complainant without
noticing both the complainant as well as the unit M/s. SSR agency.

9. During the day of survey we have requested to place the PM1o & PMzs sampler at
the complainant's house. The complainant Mr. Thirusangu has refused to conduct

AAQ monitoring at his house. Hence one of Ambient Air Quality monitoring station
was placed just behind his house. (Mr. Murugavel's house). The conversation with
the complainant during the survey through mobile was recorded and voice record
is send to the DEE for kind reference.

10.This monitoring was conducted in the presence of team of officials from TNPCB,
Cuddalore.

1. Mrs. D. Tamilselvi, Chief Sclentific Officer.
2. Dr. 8, Prabakaran, Environmental Scientist,
3. Ms, Charanya, Assistant Engineer,

11.Ambi i i
A “"":'m'f Quality Survey was conducted at three locations inside and outside of
e uni



| 42.The unit is strictly instructed to operate on the day of survey with 100% production
as per the consent order issued by the DEE, Cuddalore. Duration of survey is 8

hrs 10 am to 6 pm.

Fugltive Emission Monitoring Results

. Poliutants Concentration (ug/m?)
Né Location PM1o PM2s ]07) NO:
Standard | Standard | Standard | Standard
5 as per as per as per as per
g Boar d Board Board Board
@ | for24hrs | for24 hrs for 24 hrs | for 24 hrs
- o 100 60 80 80
On the Top of the
1 | scaffolding at Murugavel NE 95.0 36.2 : '
house : “.3 e 0
On the Top of the
2 | scaffolding near SSR SE 82.0 - :
Cashews % S
4 On the Top of the
scaffolding near Jothi NW | 930 ; ‘
Sgafioldin : | 44.0 38.2 45.4

432.The minimu
Consolidated ROA of the AAQ survey in the unit

as prescribed by the TNPCB.

are within the standards

Enclosure:
1. Inference with photographical represen

2. Annexure - | Represents the GPS maps s

men

m and maximum value at particular location is given above
reveals that all the parameters

tation, herewith for your kind reference
howing three different AAQ stations.

/

O biobn

Chief Scientift

Advanced Environ
TNPC Board,

¢ Officer,
tal Laboratory,

Cuddalore.




Annexure — |

jes and Complainant’s house

Ariel View of Industr

J

B\l—

9
Chief Scientific Officer,
Advanced Environmental Laboratory,
TNPC Board, Cuddalore.



Location -1

Location-1

———— s —

Annexure — ||
Photos

Slu'lin 1 AAQ at 10:03 M

4

! HA :
§ & 13:}\ ‘.:r' i
ZIO B

-7 5 LU

-

ttu, Tamii Nadu 607103, Indla

Closing of the 8 hrs AAQ survey near the complainant’s house

i

3 e R LR -
: Sathippatty, Yamil Nadu, India N
ne FHﬂNg:‘gﬂ‘Patiymﬂd. Salhppanu.mmrmu 07103 tndia

i -qtm'masw-
- panina 0B P OMT 40530
Gnnnle A ;

Lo

\J
Chief scientific Officer,

s 8 Advanced Environmental L aboratory,
TNPC Board, Cuddalore.



/ REPORT OF ANALYSIS OF THE AAQ SAMPLES coL

LEC
CUDDALORE in and around of M/s. JotthgaE.)s!?erzHE TNPCB AEL, @

AQ results and the inference based on the analysis of
& JDDALORE is detailed given below: -f2port furnished by AEL,TNPCE

Near Murugavel House at
mzme of | distance is 350m Adjacent to the
complainant house and
__| sakthimurugan weigh bridge)

Air Sample

Location

Nature
Latitude & | 11.738411,
Longitude | 79.577204

Date &

Time of
Sample 22.11.24 & 10.03.AM

, | collection
{

|

li Parameters
| " 1 Analysed
]
; Exceeded :
i B, i

\ Parameters | V! /
: ! : — - : /
i 1 ;.t\u ambient par_ameters are within the limit. The obtained results of Air quah‘tﬂ
; . index of PMo i595.0 ug/m* and the prescribed standard limit is 100 pgim® |

| | Hence The quality of the Air sample is within the standards as prescribed by !
} f the Board. . -’
e 22 }
[ !
8. ' Reference ; Enclosedtest report [

— f

¥

PM10, PM2.5, SOz &NO; |

7. |inference
!

-

Chief Scientific Officer,
i Advanced Environmental Laboratory,

TNPC Board, Cuddalore




/QQAL-_Q&E is detailed given below:

I:‘aeme of | Near SSR Cashews at
, distance is 350m
‘ Location !
' | Sample - \ i
{ 2.\ Nature iAu Sample B L
[T, | Latiude & 11738411,
!\ " | Longitude \ 79.577204 1
- x \ SR
t | il
", g | L
‘; {Date & | g | oy
: I Time of | : i "
H ] g :
4 | Semple | 22.11.24 & 10.19.AM AR !
i | collection i 7 '
| ks oy, Tom o 0071 1
5 = . &1
! ] PR e ]
. ‘ ' \
;' | Parameters | ... 1
| 5 Analyseg | PM10. PM2.5, S0, 8NO,
i | Exceeded | il l
' | Parameters | ]
i ] R " — —
l! . All ambient parameters are within the limit. The obtained resuits of Air quality l,i’

! index of PM1o is 82.0 pg/m* and the prescribed standard limit is 100 pg/m? |

| Hence,The quality of the Air sample is within the standards as prescribed by |

i
i & the Board. i

'

8. ' Reference | Enclosed test report

7. | Inference

'
-1

i

———— i

L

Bl
et din
Chief Scientific Officer,

Advanced Environmental Laboratory,
TNPC Board, Cuddalore
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AAQ results and the inference based ;
on the analysis of report §
- urnished by AEL . TNPCE’
CB

CUDDALORE is detailed given below:

Name of ’ ===
1 |the '\Near Jothi Cashews atdistance
) ]Location 1‘5735”'
Sample . o —
2. Nature EAW SamPle
3 Latitude & | 11.738411, T
> | Longitude | 79.577204
l E S
| |
|
*.‘Date& ‘
Time of §
4. Sample ;22.11.24&10.30,AM
i collection
I | Parameters | | |
5. {Analysed PM10, PM2.5, SOz &NO: \‘
6 i Exceeded Nil —
o 'Parametersf

' index of PMyo is 93.0 pg/m?® and the prescribed standard limit is 100 pg/m?’.

" All ambient parameters are within the limit. The obtained results of Air quality ]

1. | Inference ", Hence The quality of the Air sample is within the standards as prescribed by /

e e sty

8. ' Reference
;

e e e

the Board.

 Enclosed test report

S’S}Q) &:\N\“ MM

Chief Scientific Ofﬁcer
Advanced Environmental Laboratory,
TNPC Board, Cuddalore



TNPCB - CUDDALORE (202»4—2025)

e—— LNADU POLLUTION CONTR TROL
SIS mlnsmm ENVIRONMENTAL ENGINEER
CUDDALORE

‘:."'-?.':;;.;‘ State Name : Tamil Nadu, Code: 33

i

Indian Bank - Collection Voucher

No. : 177 Dated ZSOct.u

- A
LT S B

Aooount : ot
AAQS Fees ,420.00

Through :

Indian Bank-Collection
On Accountof :
M/s. Jothi Cashews, Sathipattu Main Road,
Melmampattu Village, Panruti Taluk, Cuddalore
- 607 106. (Complaint Basis)
Bank Transaction Details:
AAQS Fees,Tamilnad Mercantile Bank (India),Panruti
Cheque/DD 348856  24-0ct-24 94,420.00

Amount (in words) :
INR Ninety Four Thousand Four Hundred

Twenty Only

94,420.00

Drstnct’}é"ﬁdﬂatokp

F’{ Onmental Engineer
Tamilnady Pollution ControlgBoard

Cuddalore,



BEFORE THE NATIONAL GREEN
TRIBUNAL (SOUTHERN ZONE)
AT CHENNAI o

0.A.No. 190 of 2023
BETWEEN:
A. Thirusangu,

S/o. Mr. Appar,
..Applicant

AND

1. The Chairman,
Tamil Nadu Pollution Control Board,
76, Mount Salai, Guindy
Chennai - 600 032 & 4 Others

...Respondents

COMMON INDEX FILED ON BEHALF OF
THE FOURT AND FIFTH RESPONDENTS

M/s. R. RAJASEKARAN
C.JAYAVEL

COUNSEL FOR FOURTH & FIFTH
RESPONDENTS

4 : 9884464644



